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Proactive Disclosure of Information under Section 4(1)(b) of
Right to Information Act, 2005
by the High Court of Tripura as Public Authority
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1)  High Court of Tripura- organisation, functions and duties:

The High Court of Tripura is the apex body of the State Judiciary
situated in the Agartala City. It is a Constitutional Court in terms of Article 215
of the Constitution of India headed by the Hon’ble Chief Justice. The present
sanctioned strength of the Hon'ble Judges of the High Court of Tripura is
5(five). Every Judge including the Chief Justice is appointed by the President
of India by Warrant under His Excellency’s hand and seal. Every permanent

Judge will continue in Office until attainment of the age of 62 years.

The Registry of the High Court of Tripura is headed by the Registrar
General, who is the Chief Administrative Officer having overall control over
the day to day matters of the High Court. In addition, there are three other
Registrars, 1 Joint Registrar, 5 Deputy Registrars and 8 Assistant Registrars
in-charge of the following wings:

i. Judicial
ii. Vigilance and Rules
ifi. Administration, Planning & Management
iv. Computerization
v. Accounts
vi. Protocol

vii. Bench
viii. Statements

The Registrars, Joint Registrar, Deputy Registrars and Assistant
Registrars are the controlling officers of various sections of the High Court.
Apart from these Officers, there are Superintendents, Head Clerk/Accountant,
Sr. Administrative Assistant, Bench Assistant, Jr. Administrative Assistant,
Restorer, Driver, Record Arranger, Treasury Sarkar, Sr. Photocopier Operator,

Photocopier Operator, Jamader, Duftry, Cook, Peon/Orderly, Mali, Cleaning
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Assistant, Electrician, Plumber, Day/Night Guard. In addition to these support
staffs the cadre of Stenographers consists of one Principal Secretary to
Hon'ble Chief Justice, Secretaries to the Hon’ble Chief Justice and the Hon’ble
Judges, Private Secretaries and Personal Assistants. The Library Section of the
Registry is manned by one Chief Librarian and one Librarian-cum-Research
Officer, Assistant Librarians and Library Assistants. The IT (Information
Technology) wing of the High Court is manned by one System Analyst, two
Programmers and two Sr. Computer Assistants. The eCourts Services of the
High Court of Tripura has created a separate cadre for technical manpower
namely Sr. System Officer, System Officers and System Assistants who are

responsible for implementation of the eCourts Project in the State Judiciary.

Functions and duties of the High Court of Tripura are those conferred
under the Constitution of India which is primarily based on administration of
justice in its jurisdiction and administering subordinate judiciary. The work in
the High Court falls into two categories, viz. the Judicial and Administrative.
The Judicial Branch deals with the receipt and disposal of cases and all
matters pertaining to the administration of justice. All other items of work
including the administrative duties and functions devolving on the High Court

as the head of the State Judiciary are dealt within the Administrative Branch.

In terms of Article 226 of the Constitution of India, the High Court has
power in relation to its territorial jurisdiction to issue directions, orders and
writs including writs in the nature of habeas corpus, mandamus, prohibition,
quo warranto and certiorari for enforcement of fundamental rights
guaranteed to the citizens under Part- III of the Constitution or for any other
purpose. The High Court also has superintendence over all the Courts and
Tribunals throughout the territory in relation to which it exercises

jurisdiction, as provided in Article 227 of the Constitution.
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The business and exercise of the powers of the High Court of Tripura
are regulated by the provisions contained in the Gauhati High Court Rules and
the High Court of Tripura Services (Appointment, Conditions of Service and
Conduct) Rules, 2014 as well as the Administrative Orders time to time issued
by the Hon’ble Chief Justices since the establishment of the High Court in
2013. The High Court has appellate as well as revisional jurisdiction in both
civil as well as criminal matters apart from the power to answer Reference

under certain statutes.

2) The powers and duties of the officers and employees of the High
Court.

The Powers and duties of the officers and employees of the High Court
of Tripura are prescribed in Order No.21 dated 12t November,

2014 (Annexure-I).

3) ocedure followed in the decisio aki rocess, includi

channels of supervision and accountability

The decision making process in the High Court involves preparation of
files by the Dealing Assistants, which are checked by the Superintendents
concerned. Thereafter, the same is sent to the Assistant Registrar concerned
who is the Controlling Officer. From him, the file is circulated to the decision
making authority in the following manner, depending on the matter

concerned and the powers delegated:
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HON’BLE CHIEF JUSTICE/
HON’BLE JUDGE IN-CHARGE/
COMMITTEE OF HON’BLE
JUDGES/ FULL COURT

ASSISTANT JOINT REGISTRAR REGISTRAR
REGISTRAR ) DEPUTYREGISTRAR | —» CONCERNED

The channel of supervision in the High Court is represented in the
following manner:

THE JOINT DEPUTY
REGISTRAR ) REGISTRAR ' REGISTRAR
DEALING D SECTION ASSISTANT
ASSISTANT SUPERINTENDENT ¢ REGISTRAR

Since the primary function of the High Court is to dispense ‘Justice’ to
the litigants and others in accordance with the laws, priority is given to
achieve this aim. The functions of the High Court of Tripura are discharged in
accordance with the various rules and regulations framed for this purpose. All
the functions are discharged under the supervision of Hon’ble the Chief
Justice/Committees/Hon’ble Judges/Registrars as per assignment of
functions. Issues are dealt with on priority basis, expeditiously taking into

account, the various instructions issued from time to time.
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While discharging official duties by the employees and Officers of the

High Court of Tripura, the Gauhati High Court Rules, 1954 (as amended)

framed by the Hon’ble Gauhati High Court in exercise of the powers conferred

under Article 225 of the Constitution of India and the High Court of Tripura

Services (Appointment, Conditions of Service and Conduct) Rules, 2014

framed by the High Court in exercise of powers conferred under Article 229 of

the Constitution are followed.

5)

1 NeC il C 1 ,. 1 d d1S d1Nd record 1 0
or under its control or used by its employees for discharging of its
functions

Mainly, the following rules, regulations, instructions are held by the

High Court or under its control or followed by the Officers and staffs of the

High Court of Tripura for discharging its function:

1. The High Court of Tripura e-Courts Services (Appointment,
Condition of Service & Conduct) Rules, 2013

2.  The High Court of Tripura (Right to Information) Rules, 2013

3.  Guidelines for the Purpose of Designating Advocates as Sr.
Advocates of the High Court of Tripura

4.  The High Court of Tripura Lawyer's Chambers (Allotment &
Occupancy) Rules, 2013

5.  The High Court of Tripura Civil Courts (Commissioners) Rules,
2017

6. The High Court of Tripura Utilization and Allotment of Vehicle
Rules, 2015

7.  The Medical Facilities for the Retired Judges of the High Court of
Tripura & their Families Rules, 2017

8.  Mediation (High Court of Tripura) Rules, 2016

9. High Court of Tripura Services (Appointment, Conditions of
Service & Conduct) Rules, 2014

10. Tripura Judicial Service Rules, 2003

71Page



11.

12.

13.

14.
15.

16.

17.
18.
19.

20.
21.

The Tripura Judicial Commissioner’s Court (Condition of Service
of Staff) Rules, 1959

Tripura Judicial Academy Services (Appointment, Conditions of
Service and Conduct) Rules, 2014

Scheme for Law clerk-cum-Legal Research Assistant in High Court
of Tripura, 2018

The Tripura Advocates Welfare Fund Rules, 2020

The Tripura Subordinate Civil Courts Ministerial Establishment
Rules, 1965

The Tripura District Courts’ Ministerial Establishment
(Recruitment and Conditions of Service) Rules, 2014

The Tripura State Legal Services Authority Rules, 1998
The Tripura State Legal Services Authority Regulations, 1998

Tripura State Legal Services Authority (Conditions of Service and
the Salary and Allowances of the Officers and Other Employees)
Rules, 2012

Legal Aid and Legal Advice to the Poor Rules, Tripura,1980

The Gender Sensitization and Sexual Harassment of Women at
the High Court and the District Courts of Tripura (Prevention,
Prohibition and Redressal) Regulations, 2013.

The following categories of documents are held by the High Court of

Tripura or under its control:

il

ii.

ifi.

iv.

All the case records of different cases disposed of and pending (as
per Rules).

Records sent by the subordinate courts.
Judgements rendered by the High Court.

Documents and records on administrative matters.

8|Page



v. Annual Confidential Reports, Gradation List and Seniority List of
Judicial/Gazetted Officers and employees.

7) Particulars ofa ement that exists for consultation with, or.
representation by, the members of the public in relation to the
formulation of its policy or implementation thereof

There is no arrangement to solicit the views of the Members of the
Public in relation to the formulation of the policies or implementation thereof

in the High Court of Tripura.

8) ils ittees a ther bodi

There are no Boards, Councils and other bodies for the purpose of its

advice pertaining to this High Court.

However, the Committees enlisted in Annexure-II have been
constituted by the Hon'ble Chief Justices time to time for the functioning of
the High Court and the Courts of the District Judiciary. Meetings of these
Committees are not open to the public. Minutes of the meeting may be made
available to the public on request, subject to the provision of the RTI Act,

2005 and the High Court of Tripura RTI Rules, 2013.

9) irectory of office e

The Directory of the officers and employees of the High Court of Tripura
is provided in Annexure-III of this document.

10) Monthly remuneration received by officers and employees

Average monthly remuneration received by officers and employees of
the High Court of Tripura during the year 2021-2022 was Rs. 1,42,56,870/-
(One Crore forty two lakh fifty six thousand eight hundred and seventy) only.
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11) Budget allocated c its age indicating the particulars o

all plans, proposed expendijtures and disbursements made

Does not arise, as no agency exists of the High Court. However the
statement of budget for the financial year 2021-22 are available at

Annexure- V.

12) nner_of execution ubsi ramm includin

No subsidy programmes are executed by the High Court and no amount

has been allocated for the same.

13) rticulars of recipients of concessions, permits or authorisations
granted by the High Court
Not applicable.

14) i

The documents that have been reduced to electronic form and are
available in the website of the High Court of Tripura (https://thc.nic.in ) can

be found in the e-Library Segment.

Apart from the above, the following information is being made available

at the official website of the High Court of Tripura:

i. Daily Cause List
ii. Case Status
fii. CourtOrder
iv. Judgement

v. Monthly Statement
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vi.

Vili.

viii.

ix.

xi.

Xii.
xiii.

xiv.

xV L]

Xvi.
xvii.

xviii.

Notifications

Video Conferencing
Reportable Judgement
High Court Library
Administrative Orders
e-Newsletter and eCommittee Newsletter
Reports of the High Court
Official YouTube Channel
Profile of Judicial Officers
Information of eCourts
Rules

Digital Display and

Circulated Judgments.

In addition to the above services made available through the High Court
website, adequate numbers of LCD Screens are installed at conspicuous
places in the Registry and every Court-Hall for displaying the number and
category of case being heard in every Court during the court hours. This
facility has also been extended through a mobile application which is

compatible with Android Platform.

The High Court Library has been computerized using the ‘KOHA’
Library Software developed by the eCommittee, Hon'ble Supreme Court of

India. However, search facility is not available to the public.

The ‘Justice Clock’ installed in front of the main building of the High
Court displays the daily status regarding pendency and disposal of cases by
the High Court and the District Courts including the status of old pending

cases for the information of the public in general.
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15) Facilities amllablg gg gmzens fgy gbg n ing mfgxmgnon mc!udmg

There is no Library or Reading Room in the High Court for public use.

The Public Information Officer, appointed under the RTI Act, 2005 is available

during office hours on all working days.

However, the following facilities have been extended to the citizens for

obtaining information on various matters:

ii.

jii.

iv.

The computerized and paperless eSewa Kendra functioning in the
High Court premises furnishes information on the status. of cases
pending/disposed of in the High Court of Tripura,

Certified copies of the orders/judgment of this Court are available
from the Certified Copy Section,

Public can access the search facility in the High Court website to
avail information in cases pending/disposed,

Digital Display System has been installed in each Court Room and
corridors to provide ongoing case status listed before the Courts,

Information on other matters within the purview of the RTI Act,
2005 may be obtained from the Assistant Public Information
Officer.

High Court of Tripura,
Agartala-799010, Tripura.

Email: jesthamani@aij.gov.in : , " :
Email: mou.banerjee @aij.gov.in

First Appellate Authority Public Information Officer
Shri.. J. M. Mu_ra_lsing, Smt. Mou Banerjee,
Registrar (Vigilance & Rules), Deputy Registrar (Judicial),

High Court of Tripura,
Agartala-799010, Tripura.
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17) Such other information as m rescribed and thereafter

update these publications every vear

The information provided herein shall be updated prior to the

commencement of the next financial year.

N.B: Utmost care has been taken in furnishing information correctly.
If any information is found incorrect, it is purely accidental and
unintentional.

Digitally signed by MOU

BANERJEE

Date: 2022.09.29 12:52:24 +05'30'

Dy. Registrar (Judicial)
(Public Information Officer)

High Court of Tripura
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Annexuwe T z .

HIGH COURT OF TRIPURA i
AGARTALA

ORDER NO.21 '
Dated, Agartala, the 1.2% November 2014.

In supersession ' of earlier Order No.12 dated 08.07.2013, the Hon’ble the

Chief Justice has been pleased to distribute the duties of the Registrar General,

. Registrars, Joint Registrar and Deputy Registrars as detailed below with immediate i

effect. It may be noted that thie~distribution of duties are liable to changes as may
be necessary.

" Sl Officer " Respgpsibilities & duties Reporting
No. ' L ‘

- Authority

01. | Registrar General | 1. | Over all supervision of the| Sole Responsibility
working of the Registry ag ‘
Controlling Officer as well ag
Head of the Department .
All correspondence concemin%’, Chief Justice
the judiciary: and to cor
ordinate between High Court ‘ :
and -the - State/Central
1 Government in administrative
affaivs. (Matters be routed|
. : | through concerned section —p |
v | v|Dy. " Reg (Admn) — L
Reg.(ddmn) — Reg (Vig. & ' e
| Rules.) = RG) . : a
’ ; T3 |Matters  concerning  the Chief Justice
S appointment of President qf} .
Consumer Commission, _ i
appointment of  Director of L
Prosecution, appointment of b
Enquiry Commission and :
other appointments wherein :
consultation with of approval S 4)
etc. of the Hon'ble the Chief" ‘ i
Justice or the High Court is o !
required (Matters be routgd
through concerned section — |
Asstt. Reg.(ddml)
Dy.Reg (Admn) — RG) -
4. | Matters with  regard 1o Chief Justice IR
convening of Full Coust '

!\)

.

e mmnmm amo— e

agenda for such meetings.
~| (Magters be routed through
concerned section —
Secretary/PS to RG — RG) .
5. | Matters with regard Lo Chief Justice
participation _in _the Chief

8

[P —
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Justices’ Conference and joint 1
conference of the Chief , "
Ministers & Chief{ Tustices & o ' o
implementation of  the
Resolutions thereof (Matters [
be routed through concerned . __
section— Asstt, Reg.(Admn.]) b
— Dy, Reg.(ddmn.) —
Registrar (Judl.) -RG). _ i
6. |Matters  for  recruitment | * Chief Justice /Full -
including promotion of all Court :
Judicial Officers (Matters be !
routed through concerned :

seclion— Assit. Reg.(Admn.I)
— Dy, Reg.(Admn) —
Reg.(Vig. & Rules) — RG) :
7. |Matters  of  recruitment, | Chief Justice
promotion & posting in . o8
respect of all staff including ' =
Officers under the High Court '
Service. (Matters be royted
through concerned section—
Asstt. Reg.(Admn.l)" — Dy,
Reg.(Addmn.) — Reg(Vig. & _ A
Rules) = RG) ' i
8. | Reporting authority of ACRs Chief Justice
of all.Gazetted Officers of the
High Court except Secretary;
P.S. & P.A. of Hon’ble the |-
Chief Justice and other
Hou'ble Judges (Matrers be :
routed through concerned .
section —  Secretary to RG '
— RG) :
9. | Accepting authority of ACRs | Sole responsibilily
of all non Gazetted staff of )
the High Court Services.
(Matters be routed through

conceffied ™ """"§éction —
Secretary o RG — RG) .
10. | Matters relating  to  the Chief Justice A

Sweating-in ceremony of the
Hon’ble Chief Justice and
Hon'ble Judges (Matters be
_ routed through concerned?
‘{\ / section— Asstt. Reg. (Admn.J) |
= Dy. Reg.(Admn.)—sJt. Reg.
Reg.(Admn) — RG)

11. | Purchase of furniture & other| Sole responsibility
articles and writing off of un-
serviceable furniture & other
articles of the High Court up




ha

-——— .

to Rs.3 Lakhs (Matters be
routed through coneerned
section —Asstt.Reg. (Admn-If)
— Jt.Reg. — Reg (Admn) —
RG)

Purchase of furniture & other
articles and writing off of un~
serviceable furniture & other
articles of the High Court
above Rs.3 Lakhs (Matters
be routed through concerned
section, xdsslt,., Reg. (Admn-

| L) —Jt. Reg. — Reg (ddmn) ||

— RG.)

Chief Justice

13.

Leave of the High "Court
Judges . (Mutters -be routed
through concerned section —
Asstt. Reg.(Admn-I) —  Dy.
Reg (ddmn) —  Reg.(Admn)
= RG.)

Chief Justice -

14.

Bstablishment of  Courts
(Matters’ be routed through
concerned section — Assit.
Reg.  (Admn-I) — Dy
Reg.(ddmn,) — Reg. (Judl)
RG)

Chief Justice/Full
Court

. —— .

15.

Transfer and. posting of all
Tndicial Officers (Matters be
routed  through concerned

| section —Secretar: y/PS 1o.RG

— RG.) -

‘Chief
Court

16.

the ACRs of Gazetted
Officers and staff of the High
Court. (Matters be routed
through concerned Section —
Secretary/PS to RG — RG.)

Communication of remarks in |- Sole responsibility

17.

Implementation of 13" Fmance
Commission’s

recommendations & Ccntmlly
sponsored schemes (Muatters be
routed  through  concerned
section —Asstt. Reg. (ddmn-I)
— . Dy. Reg.(ddmn) —
‘Reg.(ddmn) = RG.)

Chief Justice/ S

rm s e s

Tustice/Full N

Appropriate T

Committee -

I8,

Welfave of the Staft of the High
Court. (Matters be rouled
through concerned section -
Dy. Reg(Admn)} — Reg.(Admn)
- RG.)

Chief Justice

19.

Leave including LTC of all
Gazetted  Officers of  the
Registry (Matters _be routed

Chief Justice
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through concerned section —

Admn) — Reg. (Admn) — RG.)

Asstt. Reg( Admn-I) — Dy. Reg(:+ -

20.

Leave including=LTC~of all
non Gazetted staff of the
Registry (Matters be routed
through concerned section
— Asstt. Reg( Admn-I) — Dy.
Reg( Admn) — Reg.(Admn)
— RG) .

Sole Responsibility

21.

Granting of ACP to the staff’
of the High Cowrt (Matters be
routed through concerned
section — Asstt. Reg( Admn-
1) — Dy. Reg( Admn) — Reg
(Admn) — RG) -

Chief Tustice

22,

Maintenance of all confidential
records including the ACRs
of the Gazetted ‘& non
Gazetled employee of the
High Courts (Matter . be
routed . through concerned
section — Secretary/PS fo
RG — RG) L

Sole Responsibility

23.

Litigation by or against the High
‘Courl it the Supreme -Court,
(Matters be routed through
concerned section — Dy, Reg(
Admn) — Reg (Judl) — RG.)

Chief Justice

24.

Litigation by or against the High
Court in  the Wigh Court
(Matters be routed through
concerned section — Dy, Reg(
Admn) — Reg (Judl) — RG.)

Sole  Responsibility/
Chief Justice

25.

All matters relating to Court
buildings of the Sub-ordinate
judiciary (Matters be routed
through concerned section
—Asstt. Reg (Admn-1) — Dy
Reg..(Admn)...=» Reg. (Judl)
—RG)

Appropriate
Committee/Chief
Justice/Full Court

26.

All matters relating to Chief
Justice Bungalow ' ((Matters
be routed through concerned
section —Asstt. Reg (Court
Qfficer Section) } — Dy Reg
(Prol) — Reg (Admn)—RG,

Chief Justice

02,

Registratr (Judicial)

Supervisory Officer relating
to all Bench & Judicial
matters.

Sole Responsibility

Lowazima: Court of the High

Sole Responsibility

Court except the matters as

¥
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mentioned in order No.F.40
@an- HCT/BENCH/REGlSTRY/
5013/ 7046-82 dated 10.05.13
in absence of Registrar (Vig)
. las per Order No.48 dated
. 108.01.2014 [Matters  be
routed concerned section —
Asstt Reg (Bench) — Dy. Reg.
(Judl) = Reg. (Judl)]
3, | Preparation of Roster | Chief Justice
(Matters be routed through
Dy-Re gLdudl)—r Reg. (Judl].
4. | Information to the Supreme| Chief Justice
. | Court, other High Couwts, '
- Parliament, Assembly of the
| State Government. | Mutters
be routed through concerned
. | section  — concerned Agstt,
N'Reg(s) .— Reg(Judl]. :
.| Detailing & attendance of, all | Sole responsibilit
non-Gazetted Class-II1 staff qf ’
Bech -, Section  [Matters, be
routed  through concerned

_

| section — Reg(Jud!) b
| Reporting Authority of ACRs | Registrar General
. |'of all non Gazatted Class-TIL} ~ ~
. |staff . of Bench Section
[Matters be routed, ‘t.hrow,igh

i concerned ‘gection |, .
T ’Secret_ary/PS to RG — Reg.
A (Judl] '

77 [Preparation - of  Calendar: f | Chief -+ Justice/Full

| High -Court & Subordinate | Court
| Courts [Matters be routed
| through concerned section
— Asstt. Reg(Admn-D) — Dy.
Reg.(Judl) — Reg(Judl) ]. .

Matters relating to  Paper Sole Responsibility
Books [Matters Dbe routed :
through concerned sectign
—Dy.Reg(Jud)— Reg(Judl)]
Matters relating 1o certified | Sole Responsibility
copies of orders, documents '
and uncertified copies of
orders. [Matters be routed
through concerned section
Asstt. Reg (Bench) — Reg
Judl) ] :

“TMattérs relating to Cause List | Sole Responsibility .
and Grouping of cases [Matters . .
be routed through conceérned
seclion — Assth Reg(Bench) —
Dy. Reg (Judl) — Reg(JudD) | 1




' 11. | Preparation of Decree in the | Sole Responsibility
- Judicial/Bench section of the
High Court [Maiters - be
routed through concerned
N . section. — Asstt. Reg(Bench) | . .
~Dy.Reg(Judl)—Reg(Judl)J |

12. | Matters relating to issuance of | Sole Responsibility
! License of Advocate’s Clerk
- in the High Court [Matters be |
, routed through concerned
; section— Asstt. Reg (Admn-|

g ) — Dy.Reg(Prol) — Reg

o b de

5 (Judl) ] . .
; ; 13. | Management of all judicial | Sole Responsibility
' records from the Filing
Ry ! Section to the consignment of
SR the record in the Record
Room. [Matters be routed
through concerned section
—s Asstt. ‘Reg(Bench) — Dy.
Reg (Judl) — Reg(Judl) |

A

] o 14. | Managerhent of cases in-the | Chief Justice
=1 £ : Fiigh - Cowrt and ~ District
' . ‘Courts including all fatters
relating to judicial work in
High Court & District Courts
[Mattérs be routed through
concerned section — — Dy.
Reg (Judl) — Reg(Judl) ]
15. | Compliance with the orders | Chief Justice
and  judgements of the
Supreme Court of India and
High Court [Matters be
routed * through concerned
section — Dy. Reg (Judl)
— Reg(Judl) ] :

e et b —

16. | Destruction/re-construction of | Sole Responsibility/
the Judicial Record in the | Chief Justice

A High_ Coutt & conducting
B enquiry etc. cotcerning the
- loss/mis-placement of such
i record [Matters be routed
: through concerned section

i —+ Dy. Reg (Judl) — Reg

i (Judi)]

17. | Litigation by ot against the Higlt | Chief Justice
: } Court in the Supreme Court

‘ \\// [Matters bc  routed through

| " concetned section — Dy. Reg

(Admn) — Reg (Judl) — RG.)
18. | Litigation by or against the Registrar  General/
High Court in the High Court | Chief Tustice
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[Matters be routed through
concerned section — Dy

Reg( Admn) — Reg (Judl) ]

19.

Jail Appeals, complaints and
other matters pertaining to
Jails & under trials/convicts
[Matters be routed through
concerned section  — Dy.

Reg (Judl) — Reg (Judl) |

Sole Responsibility

20.

All  matters relating tq
Statements of the High Court
Spiiainn-Subordinate Courts
[Matters be routed through
concerned section —rAssit.
Reg (Bench)—Dy.Reg.(Judl)-
cum-CPC) —Reg. (Judl) |

Chief Justice

21

All matters relating to Court
buildings of the Sub-ordinatg
judiciary [Concc.med Section

—rdsstt. Reg(Admm-II). — Dy |

Reg(Adinn) — Reg. (Judl)

Registrar
Chief Justice

Genera)/ |

32,

Matters with regard to
participation in the Chief
Justices’ Conference and joint
conference of the Chief
Ministers & Chxci Justices &
implementation of thp
Resolutions thereof {Matters

'| be routed through concerned

section— Asstt. Reg.(Admn.k)

~+ Dy. Registrar (Admp) —

Registrar (Judl) —RG) ]

Registrar General/
Chief Justice

23.

Establishment :  of. * Courts

[Matters be: routed through

concerned. section —Asstt.
Reg. (Admn-I) . — Dy
Reg.(Admn) — Reg.(Judl) —

RG]

Registrar General/
Chief Justice

24.

All

matters relating to
publication of Court News
Letter of the High Court Qf
Tripura [Matters be mutqd
through concerned section —
Dy. Reg.(Judl) — Reg. (Judl)]

‘Chief Justice

25.

1

Any other matters assigpqd'
by the Hon’ble the Chief

Justice, Hon’ble Judges &
Registrar General '

/Registrar General

Chief Justice/ Judges |

Registrar
(Vigilance & Ryles)

ACRs of the Judicial Officers
& communication of the

remarks in the ACR (Matters

Chief Justice/
Portfolio Judge

e ————

FTO



Reg (Vig)<Reg ( Vig&Rules)]
2. | Consideration . of  the’| Chief . Justice/Full
representation  submitted by Court -

. the Judicial Officer for
. expunction of  adverse
, remarks in the ACRs (Matters |,
be routed through concerned
section  — Asstt, Reg(Vig)
/Dy. Reg (Vig) — Reg (Vig & |
Rules)] -

o l [ be routed through conc,emedr
@ : , . Section — Asstt, Reg(Vig)/Dy.
t

3. |Vigilance & Disciplinary | Chief Justice/Full
matters (including complaints | Court

& inquiries) pertaining to 4ll
| Judicial Officers (Matters be .
routed through concerned
section  — Asstt, Reg( Vig)/
Dy. Reg (Vig) — Reg (Vig &
Rules)] ‘

4. | Vigilance & Disciplinary | Chief Justics
matters (including complaints
| & Inquiries) pettaining to all
stafl  of the High * Cour(
(Matters be routed through
concerned section —i Assit
| Reg (Vig) /Dy. Reg (Vig) —
Reg (Vig & Rules)] e

-t B Aw mwmseo S et

5. | Consideration of -continued'| Chief . Tustice/Full
utility of all Judicial Officers | Court

on attaining the age’ of
50/55/58 (Matters be routed
through' concerned section
= Assit’ Reg( Vz‘g)/DJ';, Reg
(Vig)—Reg ( Vig&Rulet)]

.| 0. | Granting of Selection Appropriate

' Grade/Super Time Scale to | Committee/Full
the District & Session Judges | Court

. and also.for.granting ACP to
: Judicial Officers of the State
(Matters be routed through
concerned section — Agst
Reg(Vig)/Dy. Reg ¢ Vig)—Reg
; (VigdRules)] ]
' ' 7. | Matter relating to Inspection Chief Justice/
] \(\//’ of Sub-ordinate Court  by,| Concerned Portfolio
Hon’ble  Portfolio Judges, | Judge

i District Judges and Presiding
i Officers of the cotlcerned
Sub-ordinate Courts of their

own Courts and all othep
el | matters  counected thereto. _J

O T i s e e .
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[Matters be routed through
concerned section —» Assit.
Reg(Vig)/Dy. Reg (Vig)—Reg
(Vig&Rules)]

Maintenance of all
confidential records including
the ACRs of the Judicial
Officers of the State [ Matters
be routed through concerned
section — Asstt. Reg(Vig) /
Dy. Reg (Vig—Reg (Vig &
J LTI XA A—

Sole Responsibility

"Keeping in safe custody the

record pertaining to
competitive examination
conducted by the High Court
in connection .  with
recruitment  of  Judicial
Officers and staff of the High
Court [ Matters be .routed
through conceined section
—»:Asstt. Reg (Vig) /Dy. Reg
( Vze)—->Re (Vig &Rules)] .

Jole Responsibility

10.

Framing of Rules, of the Ihgh
Court &. Sub-ordinate Couzts.
(Matters be rowuted .through

1 concerned section — Dy: Reg
: (Admn)—Reg(Vig & Rules) ]

Chief ‘
Appropriate
Committee

Justice/

All matters relating to Rule
Section of the High ComL

[Matters ‘be routed z‘hrozggh_

concerned. section — Dy.
Reg(Admn) — Reg (Vig &
Rules) ] '

‘Chief
Appropriate
Committee

Justice/

All  matters relating to
Designation of Advocates as
Senior Advocates by the High
Court and verification of their
Income Tax Returns [Matters

‘be routed through concerned

section—Dy. Reg(ddmn) —
Reg(Vig & Rules) ]

‘Chief

Justice/Full
Court

13.

Matters for - recruitment
including promotion of all
Tudicial Officers [ Matters be
routed through concerned
section— Asstt. Reg.(Admn.])
- Dy, Reg.(ddmn) —
Reg. (Vig & Rules) |

Registrar General/’

Chief Justice/ Full

Court

14,

Matters  of  récruitment,
promotion & posting in
respect of all staff including

Registrar General/-
Chief Justice

e e —— g s




Officers under the High Court
Service. [Matters pe roufied
through concerned sectionis
Asstt. Reg. (Admn.]) — Dy.
Registrar -~ (Admn) 4—>
| Reg(Vig. &Rules) ] . -
15,1 All correspondenbe | Registrar General/
concerning the judiciary apd Chief Justice
to co-ordinate betweep High
Court. and the State/Centyal
Government in administrative
affaits. [Matters pe routkd
through  concermed sectién
—Dy, Reg. (Admn) -
Reg. (Admn) — Reg(Vig &
Rules) -RG
Matters relating to Concerned ~ »
recruitment, promotion, Committee / Chjef
transfers etc. of all the staff Tustice Y
| members of Sub- ]
‘ordinate/Distict Judiciafi
| [Matters - be routed “{hiough
R : i Conberned section Asstt. Rég
T - - [(Admn-l) —py, Reg (ddmn)
—Reg(Vie. & Rules ] L

e

*%éf?

! : 117, Secretary, High - Court Concerned Committee
ST : Mediation Committes & State | ° '

Mediation . ° Committee |' '
| [Matters  be  roygeq " through
‘concerned section — Dyi. Rég
A udl) < Re ig. & Rules) 7 )
. ‘Member-Secreta.ry,‘ I-Iigh: Bxecutive Chairman
‘Court Legal Servicds | of High Court Legal [
‘Committee [Matters  fe Services Committeg »|
routed  through concerned *
section — Dy, Reg (Jud]) —s .
Reg(Vig. & Rules). , *
- | Lowazima Court of the High | Sole Res
CQ_l_;_I_':g_we_zg:ggp;_,ﬂle matters ds
mentioned i Order No.F.40
RUHCT/B ENCH/REGT STRY{
2013/7046-82 dated lO.QS.lS_L
All matters relating  to Concerned Portfolio |
Judicial Officers  of  Sup- Tudge/Chief Justice/
ordinate Judiciary including | Fyll Court.
Leave, Leave Encashment &
vesting of Judicig] Powers
Matters be routed through
conhcerned section ~Asstt,
Reg(Admn-1]) —Dy.Reg
(Prol) — Reg (Admn.) —» Reg
(Fig)

———
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21.

Any other matiers assigned
by the Hon’ble Chief Justice,
Hon’ble Judges & Registrar
General,

Chief Justice/Judges/
Registrar General

«
(2 81

04,

Registrar

(Administration) °
3

e

Head of Office & DDO

Sole Responsibility

All matters relating to Head
of Office & DDO (Mutters be
routed through Coucerned
Section -— concerned Asste,
Reg(s) — concerned Dy. Reg
— Reg (Admn ).

Chief Justice/
Registrar General

Reporting.Authority of ACRs

<l of all non-gazetted Class-III

stafl’ (except Bench Section &
Computer/IT section).
[Matters be routed through
concerned Section —
Secretary/PS to RG to Reg
(Admn.)] '

Registrar General

- Finapcial matters refaling to

Judicial Education, Training &
.Computer/L.T. Section [Maiters
be routed through concerned
Section — Dy. -Reg. (Judl)-cum-
CPC — Reg (Admn.)]

Concerned
Chief Justice

Judge/

Maltter relaling to pirchase ‘of
new .  vehicle including
supervision of vehicles and all
other articles [Mtters be routed
through concerned section' —

Asstt, Reé;‘strar (Admn-I) — Ji. |
i Registrar — Regisirar (Admn)] |

‘ CHicf Justice

'All matters’ rélating to-ELibrary
of High Court,& Sub-ordinate
Judiciary [Matters be rouwted
through - converned Section -
Chief Librarian —  Registrer

(Admn)]-

Concerned Hon’ble
Jpdge

Implementation of Shetty
Commission’s recommendation
on Revision of Pay Scales etc.
of the staff of the subordinate
judiciary [Matters be routed
through concerned Section —
Dy.  Registrar (ddmn) —
Registren (Acdmn) ]

Appropriate.
Gommittee

Il.oo

[Matters be routed through
concerned Section — Assi. Reg
(Addmn.f)~ Dy. Reg (Admn) —
Reg (ddmn)] )

Leave of the High Court Judges:

Registrar General

All  matters relating to
Purchase & Store Section

[Matters be routed through

Chief Tustice/
Registrar General -
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Fconcerned Section  Asys Y %\
' Reg.(ddmn-Iy) Dy. Reg e
Admn) — Re . (Admir)

10. | Pension and medica] benefits
& claims “of ‘the Hop'lije
Chief Justice and 3] Hon’bie
Tudges (past & present) of the
High Court [Matters  pe
routed  through concertied
Section — Agsit Reg (Acctr,)
~—Dy, Reg.(4ccetts) —
|| Reg ey '

11. | Detailing & altendance of a[] | Registrar Genera]

‘Registrar General, “

T _—

non-Gazetted Class-I1] Staff i
‘except  Bench Sectibn
[Matters be routed through

concerned  section ~— Dy,
| Reg.(ddmn) < Reg, Admn)
12.

All correspondence Registrar General |. !
concerning the Judiciary and - .
to co-ordinate between High| - - A

Court and the State/Centfa]
‘Governrent in adininistrative
| affairs.  (Matters pe routed
| through concerned section—

Dy Reg(Admn)— Reg.(4 drrin)

'3 — Reg (Vig. & Rules.): , ‘
: : gt — [T
13.i| Matters relating  “to' the Registiar General

| Sweating-in ceremony of the
i| - 'IHon’ble Chief Justice and
, I—Ion’ble Tudges [Matters pe »
routed through  comcermed
section— Assit Reg.(Admn.]) \
= Dy Reg (ddmn) 5 Jt.reg _ R
| _Reg.(ddmn) b
Purchase of furniture & other
articles and writing off of v
serviceable furniture & otlier
artieles-of the High Court wp
to Rs.3 Lakis [Matters pe
routed - through concerned
section —Agsit. Reg. (Admn-I7)
| =Jt. Reg. — Reg. Admn) -
Purchase of furniture & other
articles and writing off of un-
setviceable furniture & other
articles of the High Cou'x;t
above Rs.3 Lakhs (Matters
be routed through concerned
section —Adssiy Reg. (Admn-
m - g Reg.

Registrar Genera]

M—Registrar General/

\(\//" Chiefl Justice

1z

P

e
.
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16.

Implementation  of 13"
Finance Commission’s
recommendations & Centrally
sponsored schemes (Matters
be routed through concerned
section —dAsstt. Reg. (Admn-
1) — Dy. Reg.(Admn) —Reg
(Admn)]

Registrar General/
Chief Justice

17.

Financial matters relating to
computerization in the High*
Court & Sub-ordinate Courts

(Mattess bhe..rouled through
concerned section — Dy
Rey (Judl,) — Reg (Admn)]

Concerned Tudge/
Chief Justice

18,

All  matters  relating  to
Judicial Officers of sub-
ordinate judiciary including
Leave, Leave Encashment &

| vesting of Judicial Powers

(Matters be ‘routed through
concerned section  —r Assil.
Reg (Admn-F) — Dy. Reg
(Prol) — Reg (Admn) —Reg
(Vig) '

Concerned Portfolio
.Tuclge/Chief Justice/
Full Comt

| High Court* (Matrers: bg
| routed _through

Section — Dy. Reg(Admn) —
Reg.(Admn)

concerned |

19. | Matters relating to detailment of | Chief ,Iusﬁcc
‘|| High Court vehicles (Multers by | - :

"| routed through . Assit. +Reg

H (Court Officer .Section) =+ Jt.

'\ Reg. — Reg (Admn). .
20; | Welfare of the staff of the | Registrar General

N\

All matters reating to Lawyexs!
Chambers of the MHigh Court
[Matters be routed through

concerned section — Assth.

‘Reg. (ddmn-II) = —

Dy.Reg.(Prol) —  Reg
(Admn) ] . '

Appropriate
Committee/Chief
Justice

22,

I

All matters relating to Chief
Justice Bungalow [Matters bg
routed " through concernefl
section —sdsstt. Reg (Court
Officer  Section) - --Dy.
Reg.(Prol) —  Regislrqy
(Admn)}]

Regisuar General/

Chief Justice

i

Venification of Cash & daily
updating of Accouni
[Matters be routed through
concerned  Section _ —Asst.

Sole Responsibility




Reg(dcctts) —Dy.Reg (Acct.s-)

— Reg (Admn,) .
24 Beautiﬁcation/Ga.rdening & | Chief Justice
all other matters of the High | -
Court & Judges Bungalows
i [Matters be routed through |
! concerned  section - dgsit, 1
Reg. (Court Officers’ Sec) —
Dy. Registrar (Prol) — Ju
| Reg. — Re (Admn) |
25 [ Leave including LTC mmf Justice
Gazetted  Officers  of thé
Registty (Matters pe rouled
through concerned’ section —3 \
) Asstt. Reg( Admn-]) — Dy. Regl l
; - ___| Adinn) — Reg (Admn) — RG) . M
‘ 26. | Leave including LTC of all | Registrar General
' T non  Gazetted staff- of thy
o 5 ‘ Registry (Matters pe routed
ey ‘ [ through  concerned section | - .
: = Asstt, Reg( /Jéz.’mml) -+ Dy, St
Reg(’ Admn) — Reg: (4dmn)
L —RG. e
27, | Granting of ACP tg the staff' | Chief Justice
of the High Couyt (Mattérs be

\N/ : be routed through concerned Chief Justice
section — 4ssy. Reg (Accrts)

routed  through  concermed
section — Asstt Reg( Admn-
) = Dy. Reg( Admn) — Reg
1 (Admn) — RG.
28. | Infrastructure Deévelopment Registrar . General/
atid all maintenance wotks of | Chief Tustice
. High Court [Maters be
routed through concerned
\ section < dgsyt, Registrar
: (Court Qfficer’s Section) —.Dy,
| fleg. (Admn) — Reg. (Admn) N
29. [ All matters relating to High Chief Justice/
Court Canteen [Matters be Appropriate
; routed  through concerned Committee
.. SCCLIOH ™ =5 gl g1y Registrar
i (Court Officer's sec,) — Dy, .
i — | Reg (Admn.) — Reg. (Admn A . _
: , © 130.|A l%ﬁnancia.l matte;; MZJT[&IL.; Registrar ~ General/ |”
!
|
1

= Dy Reg (Acctts) —

: 1 : | Reg.(ddmn
i Peusion, other benefits &
claims of  all retired
employees of the High Court
(Matters  be  royteq through
concerned gection —s Assit. Reg

(dccounts) — Ly. Reg. (dcctts

A L T RSt e kv b oo ey,
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~J1. Reg. — Reg(Admn)]

Financial Affairs & Budpet of
the High Court (Muatters be
routed  threugh  conterned
Section —Asstt, Reg (A/C) —
Dy. Reg.(dectts) — Reg. (ddmn)

Appropriate
Committee

33.

Distribution & time to time
verification of store materials
[Matters be routed through
concerned section —rdsstt,
Reg (Admn-1l) — Dy. Reg
(Admp)smstyinmft Reg.  —>

' Reg. (Admn)]

Registrar General

34,

Any other matter entrusted by
the Chief Justice/Registrar
General

Chief Justice/
Registrar General

0s.

\\./2

Joint Registrar

Supervising and monitoring
all matters perleaining to
Protocol [Matters be routed
through concerned section
—Asstt. Reg (Prol) — Dy Reg
(Prol) —Jt. Registrar |

Chief Justice

|4

Reparting Authority of ACRs

of all Class-IV staff. (Matiers
be routed through conceyrned
section— Secretary to:RG. to
Jir.Reg) '

Registrar General

Pension, -other benefits ~ &

~|elaims  of  all .- retired

employees of the High Court
(Matters - be  rowted  through.

4 concerned section — Asstr. Reg

(dccounts) — Dy. Reg.(dceits)
—JI. Reg. — Reg(ddmn)]

Registrar General.

4,

Distribution & time to time
verification of stove materials
[(Matters be routed- through
concerned. section —Asstt.
Reg (Aumn-1f) — Dy. Reg
(Admn) —  JtReg. ——
Reg.(Addmn)]

Registrar General

£

"| Beautification/Gardening &

all- other matters of the High
Court & Judges Bungalows
[Matters be routed through
concerned  section  —rAssit.
‘Reg. (Court Officers’ Sec,) —»
Dy. Reg.(Prol) — Jtr. Reg. —
Reg (ddmn)]

Chief Justice.

In charge of all High Court
vehicles including repairing,
‘maintenance etc. of vehicles.

Sole responsibility

4
i

e

|
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~ZMcz/z‘ew.s' be
Asstt. Reg

| Section) —.r. Reg.
7. | Matters relating to detajlp

routed through
(Court  Qfficer

ment | Chief Tustice

of High Court vehidles
[Matters g routed thraugh
Asstr. Reg  (Court Officer
Section) — Js Reg — " Reg
| (Admn .
8. Detailment, altendance & [Sola Responsibi]ity
Supervision  of  work .of
Drivers & Clagsv Sthff
[Matters pe routed throiigh
concerned section .
Asstt.Reg. (Court Qfficers’
Sec.) —Dy.  Reg. (Adntn.)

—sJ1r ,Rgg.]
JAIlm

meetings of the High

atters relating to making
hecessary arrangement jn
Full Court Meeting and otfier

| (Matters be roytey thro

ugh
concerned: section e
Assit.Reg. (Coury

o/w

Court

Chief Justice

Sec.) <+Jtr, Reg)

Officers’

O’veralll

Asstt,
Section) — Dy.
J =2/t Registrar)

Hon'ble Chjer
Iou'ble Tudges
touted  through

) — Dy Reg

fo Rs.3 La khs

———

NGB I e gy, i Lo F P
S L R

1D.. Greetings Card, Identity | Chief Justice
b Cards, telephone : diréctory
ele.  [Matters be ‘“¥outéd

| through concerned section’ 4
1| Assir, Reg .(4 dmn.I])
Reg. (Prol) — Ji. Reg. [
sUpervision © & Registrar
maintenance of

maltes ete. of the
building (Marrers
through concerned section —
Reg  (Court

Matter¥ idlatin
Swem-ing-in-Ceremony of

section — Aggry. Reg (ddmn-

JLReg — Rey (Adimn) N
- | Purchase of furniture & other
articles and wriling off of yp-
serviceable furniture
articles of the High

Court up
(Matters be

— Dy,

General
all security | /Chief Tustice
High Court
be routbe

O/ﬁce:} N
Reg.( Prol)
g to  the Registrar General
the |
Justice and
[Matters be
concerned
(Admn) —
e |
Registrar General "

& other |

A
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routed  through concerned
section — Assit. Reg. (Admn-1])
~ J[.RE,% — Reg (Admn) —
RG.) \

14,

Purchase of firniture & other
articles and writing off of un-
serviceable furniture & other
articles of the High Court
above Rs.3 Lukhs (Matters

section —rAdssil. Reg, (Admn-
1) —»Jt. Regr—r Reg (Admn)
— RG)

be routed through concerned |

Chief Justice.

new- vehicle including
Supervision of vehicles and all
other articles [Matters be routed
through concerned - section —»
Asstt. Registrar (Admmn-I1) ~ Jt,
Registrar — Registray. (Admn)]

Matter relating to purchase of

Chief Justice

Any other.matter entrusted by
the Hon’ble Chief Justice/

‘1 Registrar General

Chief Justice/
Registrar General

Deputy Registrar
(Tudicial)-cum-Cp c

Supervising and monjtoring
all the matters relating  to
computerisation in the High
Court  and  Subordinate
Courts. (Matters be routed
through  concerned section
—>Dy. Reg(Judl)-cum-CPC)

Concerned Judge/
Reg (Admmn)
(relating to financial
matter)

Preparation of Roster
(Matters be routed through
Dy.Reg (Judicial). -

Regist-rm-(h}clicial) -

Matters relating to Cause List
and  Grouping of cases [
Mutters be routed through
concerned section — Assit,
Reg(Bench — Dy, Reg(tudl) ]

Registrar (Judicial)

Custodian  of documents
including Wills, Deed elc.

Sole Responsibili‘ty

Matters relating to Paper
Books (Matters be routed
through concerned section
—~Asstt.  Reg(Bench) —Dy,
Reg. (Judl)-cum-CPC.)

Registrar (Judicial)

4

All  matters  relating 1o
Statement of the High Court
and  Subordinate  Courts
(Matters be routed through
concerned section —Assit
Reg(Bench)—Dy.Reg. (Jucl)-
cum-CPC) ) '

Registrar (Judicial)
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7. | Supervision and Monitoring | Registrar (Judicial) \

of Judicial Section
8. |All  matters relating o
Information & Communication
Technology “including g
Courts project [Matters e
routed  through concerned
section—s Dy.Reg (Judl) cumiv
CPC ' -
9. | Judicial Edusat; on & Training
(Matters pe routeq through
. concerned section —Dy.Rely

“ .ﬁ4d1)~cum-CPC)

" 10 Lowazima Court of the
Court  (Matters be routed
through concepned section —»
Asstt. Reg (Bench) — Dy,
Reg. (Judi).

High

Concerned Hon'ble
Judge/ Reg (Admn)
(relating to financiaf
matter)

Chief Justice/
Concerned Judge/
Reg.(Admn)(re‘laﬁng
to {inancial matter

Registrar (Vj gludl) &
Sole responsibility
regarding the matters
as mentioned in order,
No.F.4¢ 2n-gcTy
BENCH/ REGISTRY/

2013/7046-8 dated
100543 dad  soe
- Tesponsibility in,

LR . .

11.. Detailing & attendance ‘of g
hon-Gazetted Class-IIT  staff
of Bench Section [ Matters pe
routed through concerned

| Section — Dy, Reg (Jud)) 7 ‘

2] Preparation of Decree in the
Judicial/Beneh section of this
High Court [Matters pe
routed through concernet!
section - Asgtt, Reg(Bench)
— Dy. Reg (Jud) ]

137 Management. of all

records  from  the Filing

Section to the consignment of

' ' the record in the Record
Room. [Matters pe routed

through concerned section

— Asstt. Reg(Bench) — Dy,

| Reg (Judl) |
14. | Matters relating  to High

Court Legal Services [Maiters ]
be routed through concerned

section — Dy, Reg (Judl) j

Registrar (Tud icial)

judicidl [Re

absence of Reg (Vig)
& Reg (Tudl) as per
Order  No.48 dt.
08.01.14,

Registrar (Tudicial)

gistrar (Judicial)

Registrar (Judicial)

L)

, .-.-;p,.’
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15.

Matters relating to High
Court Mediation [Matters be
routed through concerned
section — Dy. Reg (Judl) |

Registrar (Judicial)

16.

Management of cases in the
High Court and District
Courts including all matters
relating to judicial work
[Matrers be rowted through
concerned section — Dy,

Reg (Judl) ]

Registrar (Judicial)

17

Compliance” with the orders
and * judgements of the
Supreme Court of India &
High Court [Matters be
routed through concerned
section — Dy. Reg (Judl) ]

Registrar (Judicial)

T18.

Destruction/re-construction . of

llhc Judicial Record in the High
Court & conductmg enquiry elc
'conccmmg the . loss mis-
placement  of  such . record

[Matters 'be " routed thrmggh' o
concerned sectjfon . — Dy, Reg:

(Judl) ]

Registrar (Judicial)

19,

‘All© Matters  relating  “to
publication of Court" News.
Letter ‘of ‘the HMigh Couit ‘of

{Tripura [Matters be routed

through concerned * section
—Dy. Reg.(Judl) —Registrar
(Judl) ]

‘Registrar (Judicial)

Jail Appeals, complaints and
other matters pertaining to
Jails. & under trials/convicts

[Matters be routed through |

concerned section — — Dy.
Reg (Judl) — Reg (Judl) ]

Registrar (Judicial)

21.

Preparation of Calendar of
High Court & Subordinate
Courts [Matters be routed
throvugh concerned section
— Asstt. Reg(ddmn-I) —Dy.
Reg.(Judl) — Reg. (Judl) ].

Registrar (Judicial)

22.,

Reporting " Authority of the

ACRs of all non-Gazetted
Class-I1F staff of Computer
/AT Section (Matters be routed
through concerned section
—Secretary/PS to RG — Dy,

Ragistrar General

Reg(Judl) -cum-CPC..




Secretary, High Court
Mediation Committee & State
Mediation Committee

[Matters  be  routed through |

concerned section — Dy, Reg
| (Judl) = Reg(Vig. & Rules) a
23, Mcmber—Secretary, . High
Court Legal Services
Committee (Matters  pe
routed  through concerred
section — Dy, Reg (Fudl) —
[ Reg(Vig. & Rules]. '
24. | Financial matters relating to
Judicial Education, Training &
Computer/T.1. Section [Matiers
be routed through concerred-
Section — Dy, Reg.(Jud))-cupm-
CPC — Reg (Admn. ’
Financial matters relating :to
computerization in the High
Court & Sub-ordinate Courtk
[Matters be routeq through
| concerned section - -2 Dy
| Reg (Judl) — Re (Admn)]

25.

m'
Executive Chairiman

i
Concerned Committee® "

of High Court Legal -
Services Committes '

=

Concerned
Chief Justice

Judge/

Concerned Ju dge/
Chief Justice oy

)

!

Any othér matters entrustéd
-’ by the ’ Registrhr
Geriergl/Re.ish_-ar Judicial o
All  matters pertaining * {o
Establishment Sectjoiy ‘except
‘Statement mattegs, [Matters
be routed through concérndd
section.  —ggep " Reéyg
| (Admni/ipy Dy Reg,
. | (Admn) —Re . (Admn) J
2. | Infrastrusture Developmerit
and all maintenance works Gf
High Court [Matters  pe
routed  through conhcernet]
section  —sdgsst Registrar
(Court. Officar.s. Secrion) —Dy,
- —{Reg. (Admn) > Reg, (Admm) |
T'raming of Rules of the High
Court & Sub-ordinate Courts,
[Matters be routed through
concerned section— Dy. Reg.
_(Admn.)— Reg(Vi g.& Rules)]
All matters relating to Rule
Section of the High Court'
[Matters be routed through
concerned  section s Dy,
Reg:(Admn, ) — Registrar
(Vig. & Rules);

Matters reléting to  the|
—— 5 0 the

06. | Deputy Regish'aixT 1.

(Admn) .

4,

Registrar  Gen eral/
Registrait (Judici al) »

Registrar General

Registrar  General/
Chief Justice

Chief Justice/ .
Appropriate )
Committee

&

Chief Tustice/ '
Appropriate
Committee

_—
Registrar General

r——— ]
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=

§s

Swearing-in ceremony of the
Hon’ble Chief Justice and
Hon’ble Judges [Matters be
routed through concerned
section—r Assit. Reg.(Admn.])
— Dy. Reg (Admn) — Jt.Reg.
—Reg. (Admn)

All matters relating to 1—11;:h
Cowrt Canteen [Matters be
routed through concerned
section -—Asstt.  Registrar
(Coire" Oﬁ‘cer s sec.) — Dy.
Reg (Admn.) — Reg.(Acdmn)]

Chief Justice/
Appropriate
Committee

Detailment, attendance &
supervision of work qf
Drivers & Class-IV  staff
[Marters be routed through
concerned section -
Asstt.Reg. (Court Qfficers’
Sec,) —Dy.  Reg.(Admn,)
—Jt. Reg. ' '

Joint Registrar

All matters
‘Designation ofAdvocates as
Senior Advocates by the High
| Court and verification.of their
| Income Tax Retirns .[Matters

relating  to

be routed through conceme«;l
séction— Dy. Reg (Admn)
Re,q( Vig & Rules) .

Chief Justice/ TFull
Court

-concerned

All . miatiers 1cl'mng 1o
Purchase & Store : Section
[Matters ‘be routed - through
Section  Asst.
Reg.(ddmn-[I) — Dy. Reg

“(Admn) — Reg. (Admn)]

Chief Justice/
Registrar Gereral -

10.

Welfare of the staff of the,
High = Court (Matters be
routed through concerned
Section — Dy. Reg(Admn) ~
Reg, (Admn)

Registrar ~ General/
Chief Justice

11..

All matters relating to Coupt
buildings of the Sub-ordinaip
judiciary (Matters be routed
through concerned sectian
—r4sstt. Reg (Admm-11) = Dy
Reg (Admn) — Reg. (Judl)
—RG.)

Appropriate
Committee/Chief
Justice/Full Court

12.

All correspondengg
concerning the judiciary and
to co-ordinate between Ihgh
Court and the State/Ceanl
Government in administrative

Chief Justice




| 14, | Matterg

e et e S

affaits  (Matters be

routed
i through  concerpeq section
; =Dy, Reg (Adinnm) — Rep

(Admn) —Reg (Vig.& Rules)

- RG
S Matters coficerning
Consumer
appointment of
Prosecution,

Enquiry Commissjon

required (Matters
through concerned section —s
Asstt. Reg.(ddmn.])  _,
: Dy Re Admn) = RG
i : with  regard g
_ Participation i the Chief
i . | Justices® Conference and joint
i : | | conference of .the Chief
i | Ministers & Chief Tustices &
' implementation of . the
Resolutions thereof. (Marsers
¢ routed through concerned
‘Section— Agsip Reg. (Admn.])
Reg. (Admn.) . -,
(Judl) —RG).. - .
I5. | Matters  fop recruitment
- lincluding promotion of gjf|
.| Judicial Qfficers (Matters pe
routed - through  concerned |-
SeCton~ Assil. Reg, (Admn.[)
= Dy Reg(ddmn, R
Reg. (Vig. & Rules) — R G) I
16. | Leave of the High Count
Tudges  (Matters be routed|:
through ctncernsy section —
Asstt. Reg. (Admn-) — Dy
Reg (ddmn) — Reg. (Admn)-
— RG)
17. Establishment of
(Matters pe routed
concerned
Reg.

Courts
through
fection — Assit
(AdnmJ) = Dy

e e i a it b AT

|RG
Iaplementation of 13" g
Commission 's

Lrecvmmendations & Ccntm”y

inance

—_—

3 ﬂ?fE‘ILEEEZ-'F:’&Ea?E o) ?:E.':':"-F.E;‘:’r?_-’:}?":—‘ STE

B Mt

I it o NP/

the
appointment of President_of
Commission,
Director of
appointment of
and |
other appointments wherein:
consultation with o approval
etc. of the Hon'ble the Chief
Justice or the High Court is,

be routeq

Reg. (Admn, ) = Reg. (Judl) — |

S SRR,

Chief Justice

Chief Justice

Chief Justice /Full

Court

%—M
Chief Tustice

Chief Justj ce/FFul]
Court

 Chicf Tustios/
Appropriate
Committee

—

L]

s
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sponsored schemes (Masters be
routed  through  concerned
section —Asstt. Reg, (Admn-I)
I~ Dy,  Reg(ddmn) -—
Reg. (Admn) — RG.)

3

19.

Leave including LTC of all
Gazetted  Officers of the
Registry (Mauers be routed
through concerned section —
Asstt. Reg( Admn-I) — Dy. Reg(
Admn) — Reg.(Admn) — RG.)

_Chief Justice

20.

Leave including LTC of all
noi™Gazetted staff of the
Registry (Matters be ;outeci
through concerned section
— Asstt. Reg( Admn-1) ~ Dy;
Reg( Admn) — Reg. (Admn)
— RG.)

Registrar General

121,

Granting of ACP to the staff
of the High Cowrt (Matters bg
routed  through concerned

| section —. Asstt. Reg( Admn«

1) — Dy. Reg(-ddmn) — Reﬁ
(Admn) — RG) * °

" Chief Justice

Cowt" in (he Supwmo Com,|,
(Matters  be routed through
concerned section — Dy, Reg(
Admn) — Reg (Judl) —RG.)

ng'mon by or against the H1gh ‘

Registrar
Chief Justice,

General/ .

23.

‘Litigation by or against the ngh
Court in the High " Couri
(Matters  be routed through
concerned section — Dy. Re
(Adnm) — Reg (Judl) - RG, )

1

Registrar

‘ General/
Chief Justice

24,

Matters  of -
promotion &

recruitment,
posting  in

| respect of all staff includin

Officers under the High Couyt
Service. [Matters be routed
thiough concerned section—r
Asstt. Reg.(ddmn]) — Dy.
Registrar (Admn) -
Reg(Vig. &Rules) ]

Registrar General/ -
Chief Justice

25,

Matters rclating to recruitment,
promotion, transfers etc. of gll
the staff members of Sub-
ordinate/District . Judiciavy
[Matters be routed through
concerned section Asstt. Reg
(Admn-I) —Dy. Reg (Admn)
—Reg(Vie. & Rules)]

Concerned
Committee / Chief
Justice

s e e

~ S s e s




26. Implc-unentation of  Shetty Appropriate
Commission’s Iecomimendation Committee
on Revision of Pay Scales ete.
of the staff of (e subordinate
Jjudiciary [WMatter's e routed
through Concerned Section, .
Dy. Registrar (Admg) -y

. | Registrar (Admn
27. Distribution &

time to fime Registrar Genera

vetification of store materia]g
[Matters pg routed through
Concerned  section —>Asstr,
Reg (Admn-Ip - Dy. Reg
Admr) . _, Jt.Reg. -,
Reg. (Admn

28. Detailing & attendance of 4|
non-Gazetted Class-ITl  staff

except Bench Section
[Matters pe routed  through
concerned

section —Dy,
o Re(@z — Re (Admn)]
: 29. | Any other matters entrusted
; by the Re'gist.ralj General
All finapg
be' routed
section

Registrar General

e

g e T

al matters [Mdtteis Registrar General/
through concerned Chief Justice
~Asstt, Reg (Acctts)
= Dy, Reg. " (Abct{s) —
_@%f{-_(/’(d’ﬂ” .
| Verification of C
Updating . of . Accounts
(Matters pe routed throygyi
+ | ¢eoncerned Section Asst, i
1| Reg (Aeetts)  — Dy, Reg

(A cets) — Reg. Admn) A

Financial Affairg & Budget of “Ap_propria.te
the High Court (Matsers be

Committee
routed  throygy concerned
Section —Asstt, Reg (A/C) —
1Dy, A?cg:. (/.It:ctts— = Reg, (Admn) |
4. Pensitt, ™ gehar benefits & Registrar
claims  of all  retired
employees of the High Cougt
(Matters pe routed  throygh
concerned section —, Asstt. .
Reg (decounts) — Dy. Reg.
(Acctts) sy Reg.
Reg. (4 dmny).

Registrar General
o ' t,
07, Deputy Regiétrar I.
(Accounts)

ash & daﬂ)}' Registrar (Admh)

(%)

General,

M
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Pension and medical benefits
& claims of the [Hon’ble
Chief Justice and all Hon’ble
Judges (past & present) of the
High Court [Matters be
routed through concerned
Section — Assit. Reg (deett,)
—Dy. Reg.(Acetts) —
Reg. (Admn)]

Registrar General.

Any other matlers entrusted
by the Repistrar General

Registrar General

08.

Denuty Registrar

(Protocol)

All matters  pertaining 1o
Protocol [Matters be routed
through concerned section
—Asstt Reg (Prol) —Dji
Reg (Prol) ) — JtReg |

Chief Justice

o

All mattérs relating to Chieff
Justice Bungalow [Matters be
routed  through

Officer Section) = Dy. Reg. |
(Prol) — Reg (ddmn)] . il

Repistrar General/

. Ch@ef Justice
congernegl |
section —Asstt, Reg (Court |-

Beautification/Gardening - &
all other matters .relating to'|
Judges Bungalows & High|
Court buildings (Matters be |
routed through * concernedf
section — Asst. Reg (Court |

Officer Section) — Dy. Reg.(.|

Prol) — JI. Registrar — Reg
(Audmn)]

‘Registrar

General
/ Chief Justice

‘maintenance of all security

| building

Overall  supervision &

mattes ete. of the High Court
(Matters  be  routed
through concerned -scction —
Asstt, Reg (Court Officer Section)
- Dy. Reg.( Pro) — Jir
Registrar)

Registrar  General
/Chief Justice

Over all supe1v1s1on of II1ghl
Cowrt  staff quarters &
maintenance thereof [Matters
be routed through concerned
Section — Asstt.Reg (Admn-
1) ——Dy.Reg (Prol)] '

Sole responsibility

-{ Judigial

Al matters  relating o
Officers of subr
ordinate judiciary including |
Leave, Leave Encashment &
vesting  of Judicial Powers
(Matters be routed through
concerned section

Concerned Portfolio
Judge/Chief Justice/
- TFull Court

= Asstt; |
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(M. CI:IAKRABARTI)
REGISTRAR GENERAL

Sdraln,

FINATLNY £ o IOURRE TR IR 0v%a e roean oy b 4 -t s

; %
ol . &,
Reg (ddmn-I) — Dy. Reg NN
(Prol) — Reg(ddmn) — Reg % \
(Vig). ;o ) N
8. | Matters relating to issuance of Registrar (Judicial)
License of Advgcate Clerk in : '
. the High Court [Matters Bd ‘
: routed through concerned i
section — Asstt. Reg (Admn-
1) — Dy. Reg (Prol)] . .
9. |All  matters relating to | Registrar General b
Lawyers’ Chamber, of the
High Court [Matters be
routed through concerned |
section <> Asstt. Reg (Admn- I
I)  — Dy Reg (Prol) — |
Reg.(Admn.)]
10. | Greetings . Card, Identity | Chief Justice
Cards, telephone directory
etc. [Matters be routed
through concerned section —s o
Asstt. Reg .(Admn.l]) — Dy.
.| Reg.(Prol) — Jtr, Reg] .. . .
11. | Any other maiter entrusted by | Chief Justice/
" |the Chicf Justice/Registrar | Registrar . General/
Gencral/Registrars. ;| Registrars
L]
i OTHER INSTRUCTIONS .
1. In absence of the Registrar General, hjs charge Will remain with the
Registrar (Vig. & Rules) or Registrar (Judicial) whio is Senior and in absence "
of both Registtar (Vig. & Rules) and Registrar (Judicial), the charge of
Registrar Genei:fal will remain with the Registrar (Admd. P & M). -
+ The ACRs of Secretary, Private Sccretary & Personal Assistant attached B
with the Hon’ble Chief Justice and Hon’ble Judges will be written by their ;
Lordships. . , ‘
. The Registrar (Adnin, P & M) with the assistance of the Deputy Registrar
(Admn.) and Assistant Registrar (Court Officer Séetion) will prepare
guideline regarding d ctailment.of-Class-TV staff in Court Rooms, Chamber
of Hon’ble Judges, Chamber of Officers, different Sections and in Judges’
Bungalows/residences for kind appraval of the Hon’ble lhe Chief Justice.
- Till filling up the post of Registrar (Vig, & Rules) of this Registry, the
responsibility aid duties of the Registrar (Vig. & Rules) relating to serial -
nos..1, 2,3, 4,5, 6, 8,13, 14, 15 & 20 will be dealt with by the Registrar *
Geuneral and the remaining matters relating to Serial nos.7, 9,10,11, 12, 16,
17,18 & 19 will be dealt with by the Registrar (.Tudicial)'. .
BY ORDER :
Sd/-
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Mewo No. F.44(11)(a)-HC/2014/20349-78 Dated, Agartala, the 12" November 2014

Copy to : .
. The Registrar (Judicial), High Court of Tripura, Agartala.
. The Registrar (Admn,P&M), High Court of Tripura, Agartala.

- The Deputy Registrar (7 udicial)-cum-CPC, High Court of Tripura, Agartala,

1

2

3. The Joint Registrar, High Court of Tripura, Agartala,
4

5

. The Deputy Registrar (Admn.), High Court of Tripura, Agartala.
- The Deputy Régistrar (Accounts), High Court of Tripura, Agartala,

~ o

Agartala. )
8. The Deputy Registrar (Protocol), High Court of Tripurg, Agartala.
9. The Chief Librarian, High Court of Tripura, Agartala.
10.The Secretary to Hon’ble J udges, High Court of Tripurs, Agartala,

11. The Secretary to tlie Registrar Gencral, High Court of Tripura, Agartala.

12. All Assistant Registrars, High Court of Tripura, Agartaja

13. The System Analyst, Computer Section, High Court of Tripura, Agartala

14, All Superintendents, High Court of Tripura, Apartala,
15. ORDER FILE, '

t
g

(2. 0Ly

R]’BAGL%";I‘ARAR GIENERAL

iokbier bt iR M wand et bkl il

. The Principal Secretary to the Hon’ble Chief Justice, High Court of Tripura,

e em e
—— e . e
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ANNEXURE-1!
COMMITTEES CONSTITUTED BY T| IGH COU F TRIPURA
Sl. Name of the Constituted on Re-constituted on Further re-constituted | Remarks
No. Committee on
01| Canteen Committee 29.05.2014 24.07.2017 07.08.2018
Hon’ble Mr. Justice U.B.Saha- Chairman Chairman; Chajrman;
Members: Hon'ble Mr. Justice S. Hon'ble Mr. Justice A.
1. Hon'ble Mr. Justice S. Talapatra Talapatra Lodh
2.8r M. Chakrabarti, Registrar General ers; Members:;
3.President, High Court Bar Association 1. Shri 8..Deb, Sr. Adv, 1. Shri S.K.Deb, Sr.
4 President, High Court Employees Association President High Court Bar | Adv
Association 2. Registrar General
2. Registrar General 3. Registrar (Admn.
3. Registrar (Admn. P&M)- Member
P&M)- Member Secretary | Secretary
4. President, High Court 4, President, High
Employees Association Court Employees
Association
02| Mediation Monitoring 29.05.2014 06.03.2018 07,08.2018
Committee Hon'ble Mr. Justice S. Talapatra The Secretary to the High Hon’ble Mr. Justice
{One Man Committee) Court Legal Services A.Lodh

Committee shall also act
as the Secretary High
Court Mediation
Committee and State
Mediation Committee {in
partial modification of
Order No.21, dated
12.11.2014)




ANNEXURE-Il
Sl. Name of the Constituted on Re-constituted on Further re-constituted | Remarks
No. Committee ) on
03| Committee for 09,06,2016 24.06.2016 In terms of
monitoring the i H Chaijrperson: the
implementation of the | Hon'ble the Chief Justice- Hon'ble the Chief Justice Resolution
resolutions passed in : Members: adopted in
the Chief Justices’ | 1.Hon'ble Mr. Justice S. Talapatra ~ Member 1.Hon'ble Mr. Justice S. the Chief
Conference 2.The Registrar General (Ex-officio) -~ Member Talapatra Justices'
3.The LR & Secretary, Law, Government of Tripura 2.The Registrar General Conference,
(Ex-officio) ~ Member (Ex-officio) 2016 on
4.The Director, Tripura State Judicial Academy, 3.The LR & Secretary, Agenda Item
Law, Government of No.1

Agartala (Ex-officio) ~ Member

5. The Registrar (Admn.} (Ex-officio) ~ Member
6.The Chief Engineer (R & B), Gowt. of Tripura -
Member

7.The Member Secretary, TSLSA - Member

8. Dy. Registrar (Judl.)-cum-CPC -~ Member

Registrar (Judl.) (Ex-oficio)

Tripura (Ex-officio)

4 Finance Secretary,
Gow. of Tripura (Ex-
Officio)

5.The Director, Tripura
State Judicial Academy,
Agartala (Ex-officio)

5. The Registrar (Admn.)
(Ex-officio)

.| 6.The Chief Engineer,

PWD (Building), Gowt. of
Tripura

7. Member Secretary,
TSLSA

8. Dy. Registrar (Judl.)-
cum-CPC

Registrar (Judl.) (Ex:
officio)




ANNEXURE-It
Sl Name of the Constituted on Re-constituted on Further re-constituted Remarks
No, Committee on
04| State Court 21.11.2013 29.06.2016 23.03.2017
Management Systems | Chairperson: Chairperson:
Committee (SCMSC) Hon'ble the Chief Justice Hon'ble the Chief Justice | Chairperson:
Hon'ble the Chief
1. Hon’ble Mr. Justice U.B.Saha - Member Justice

2. Hon'ble Mr. Justice $.C.Das- Member

3. Hon'ble Mr. Justice S.Talapatra- Member

4 Registrar General, Ex-Officio- Member

§. LR & Secretary, Law, Gowt. of Tripura (Ex-Officio)
- Member

6. The Addl. Chief Engineer , PWD (R & B), Gowt. of
Tripura- Member

7. State Informatics Officer, NIC, Tripura State-
Member

Registrar (Judiclal) (Ex-Officio)- Member-Secretary
[In terms of the decision taken by the Chief
Justices' Conference, 2013 against ltem No.1.]

1.Hon'ble Mr. Justice
U.B.Saha - Member
2.Hon'ble Mr. Justice
S.C.Das - Member
3.Hon'ble Mr. Justice S.
Talapatra - Member

4. DGP, Tripura,

5.The Registrar General
{Ex-officio) — Member
6.The LR & Secretary,
Law, Government of
Tripura (Ex-officio) -
Member

7 The Chief Engineer
(Building), Govt. of
Tripura - Member

8. State Informatics
Officer, NIC, Tripura

Member-Secretary
Registrar (Judl.) (Ex-
officio)-

[In terms of the Resolution
adopted in the Chief
Justices' Conference,
2016 on Agenda ltem
No.13]

1. Hon'ble Mr. Justice
S. Talapatra

2.DGP, Tripura
3.Registrar General,
Ex-Officio

4, LR & Secretary, Law,
Gowt. of Tripura (Ex-
Officio)

5. The Chief Engineer ,
PWD (Buildings), Govt.
of Tripura

6. State Informatics
Officer, NIC, Tripura
State

Registrar (Judicial) (Ex-
officio)




ANNEXURE-Il

Sl. Name of the Constituted on Re-constituted on Further re-constituted | Remarks

No. Committee on

05 Sub- Committee of 29,06,2016 Interms of the
the State Court | Chairman: Resolution
Management Hon'ble Mr. Justice S.C.Das g‘:“l’pft‘jd ‘3 the
Systems Committee | Member: CO:fe::nf,?
(SCMSC) for | Hon'ble Mr. Justice S. Talapatra 201600
preparation of Vision : Agenda ltem
Statement on the basis | Registrar (Judicial) - Defunct - No.13(if)
of the National Vision
Statement formulated
by the Committee of
3(three) Chief Justices
in the Conference held
in April, 2015

06| Cell to monitor the 30.06,2016 Interms of the
progress of utilization | 1.Registrar General Resolution
of fund sanctioned | 2Registrar (Judicial) éi?gjﬂ;{}:::
under _14‘3' Finance | 3. Registrar (Admn. P & M) Defunct - Conferenice,
Commission 4.Dy. Registrar (Admn.) 2016 0n

§.5ri Ajoy Kr. Chowdhury, Retired Section Officer, Agenda ftem
Finance Department, Gowt. of Tripura No.16

07 | Committee to closely 01.07,2016 In terms of the
monitor the timely | Chairperson; wtoted i the
completion of projects | Hon'ble Portfolio Judge Chlef Justices’
and to facilitate a Conference,
proper  coordination | 1. District & Sessions Judge B B S o genda
between the officials at | 2. Superintending Engineer relating to
the District level and | 3. The Chief Judicial Magistrate Infrastructuro of
the decision making Subordinate

Authorities of the State
Government

Member Secretary
The Registrar (Judicial) (Ex- Officio)




ANNEXURE-II
Sl Name of the Constituted on Re-constituted on Further re-constituted | Remarks
No. Committee on
08| Monitoring 29.08.2016 29.03.2017 2411.2018
Committee: Hon'ble Mr. Justice Hon'ble Mr. Justice S. | Chairman:
Selection and | U.B.Saha Hon'ble Mr. Justice S. C. | Talapatra Hor'ble the Chief Justice
Appointment Hon'ble Mr. Justice Das Mgm_b_g: '
Committee forthe | S:CDas Hon'ble Mr. Justice S. Hon'ble Mr. Justice S.
purpose of monitoring | Honble Mr. Justice S. Talapatra :{alalt;;lat'rvelz Justice A
the process of filing up | | 2.apatra . onfble M. Justice A.
. (assisted by the Registrar Lodh
of  vacancies of General)
supporting staff in
District Judiciary
09/ Library Committee 1 .
Hon'ble Mr. Justice S. Talapatra- -
Judge-in-Charge of the committee
10| High Court Gender 08.05.2014 21.11.2016 07.06.2018 In terms of the
Sensitisation  and | Chairperson: Chairperson: c : direction of
Internal Complaints | Hon'ble Mr. Justice U. B. Saha Hon'ble Mr. Justice S.C.Das Hon'ble Mr. Justice A. Lodh Hon'ble
Committee (GSICC) Members; Member; Supreme
1. Hor’ble Mr. Justice S. C. Das, 1. Hon'ble Mr. Justice S. Talapatra | Members: Court of '”d’%
2Mr. M. Chakrabarti, Registrar 2, Registrar General 1.Registrar General |1n1oorge1r8d;te
General 3.Mr. 8. M. Chakraborty, Sr. 2.Smti Angina Dey, Member- |\ setiion
3.Mr. S. M. Chakraborty, Sr. Advocate Secretary (Crl) No. 113
Advocate 4.Ms. Aditi Sharma Lodh, 3.Smti Chaitali Datta of 2018
4.Ms. A. S. Lodh, Advocate Advocate 4.5mti Rita Roy (Secretary, (Afshan
5.Mr. N. Guha, Advocate 5.Ms. Paramita Dhar, Advocate Adivasi Mahila Samiti, Pracha Vrs.
6.Ms. P. Dhar, Advocate 6.Ms. Angina Dey, Deputy Agartala)(NGO) Union of India
7.Ms. Trika Acharjee, Chief Registrar &0rs)

Superintendent of Protective Homes,
Directorate of Social Welfare and
Social Education Department
8.Ms. Angina Dey, Asstt. Registrar

7. Ms. Sumita Motayed, Assistant
Registrar

8. Smti Chitra Roy, Assistant
Registrar




ANNEXURE-Il
(Acctts.), (Member Secretary) 9. Ms Chaitali Data,
Superintendent - Member-
Secretary:
10. Ms. Trika Acharjee, Chief
Superintendent of Protection
Homes, Directorate of Social
Welfare and Social Education
Department, Agartala
11| Internal Complaints 07.06.2018 Interms of the
Committee to redress Chairman: direction of
the complaints made Hon'ble Mr. Justice S. Hon'ble
with regard fo Sexual Talapatra Supreme
harassment against Court of India
the members of Members; in order dated
Tripura  Judicial _ 3 1,Hon'ble Mr. Justice A. Lodh \}\}ru(t)i;:t:gn
Service 2.Ms. Aditi Sharma Lodh, (Crl) No, 113
Advocate of 2018
3.Ms. Paramita Dhar, (Afshan
Advocate Pracha Vs,
4.Smti Rita Roy (Secretary, Union of India
Adivasi Mahila Samiti, &0rs.)

Agartala)(NGO)

12

Mini Secretariat for
implementation of the
resolutions of the Chief
Justices'
Conference, 2016

24.06,2016
Name of the Officers & Staff
members of the High Court:
1.The Registrar General
2.8ri A. Debbarma, Registrar
(Judicial)
3.5ri D. Debbarma, Dy.Registrar
(Judicial}-cum-CPC
4.8ri Sajal Chakraborty, Dy.

2511.2016
Name of the Officers & Staff
members of the High Court:

1. The Registrar General

2.81i 8. Sharma Roy, Registrar
(Vigilance)

3.81i D. Debbarma, Dy.Registrar
(Judicial)-cum-CPC




ANNEXURE-Il
Registrar (Admn.) 4.8 Sajal Chakraborty, Dy.
5.8ri Narayan Saha, Programmer, Registrar (Admn.)
Computer Section 5.8ri Narayan Saha, Programmer,
6.5rf Saikat Sarma, PA Computer Section
7.8n Sabyasachi Ghosh, PA 6.Sri Saikat Sarma, PA
7.5 Sabyasachi Ghosh, PA
13| Portfolio Judge of| 18.08.2014 24.08.2016 20.03.2017 20.11,2020
Judicial Districts 1)Hon'ble Mr. 1)Hon'ble Mr. Hon'ble Mr. Justice | 1.Hon’ble Mr. 1.Hon'ble Mr. Justice S.
Justice U, B. Justice 8. C. S. Talapatra for Justice S. Talapatra | Talapatra
Saha for West Das for West West, South & for West Tripura, for West Tripura, Gomati, South
Tripura District | Tripura Judicial | Gomati Judicial Gomati, South Tripura & North Tripura District
2)Hon’ble Mr. District in District w.e.f Tripura & North 2.Hon’ble Mr. Justice A. Lodh
Justice S. C. Das | addition to 16.03.2017 in Tripura Judicial for Dhalai, Sepahijala & Khowai
for South Tripura | South Tripura & | addition District District
& Gomati District | Gomati Judicial | to North & Unakoti 2.Hon'ble Mr. 3.Hon'ble Mr. Justice
3) Hon'ble Mr. District Judicial District Justice A. Lodh for | S.G.Chattopadhyay
Justice 2) Hon'ble Mr. Dhalai, Unakoti, for Unakoti District
Talapatra for Justice Sepahijala & Khowai
North Tripura & | Talapatra for District
Unakoti District North Tripura &
Unakoti District

14} Arrears Committee 22.04.201% 23.03.2017 07.08.2018
Hon'ble the Chief Justice 1.Hon’ble the Chief Justice Hon’ble Mr. Justice S.
Member: Hon'ble Mr. Justice S. C. Member: Hon'ble Mr. Justice S. Talapatra
Das Talapatra Member:
Convenor: Sri A. Debbarma, Convenor: .Registrar (Judicial) Hon'ble Mr. Justice A. Lodh
Registrar (Judicial) Convenor:

Registrar (Judicial)
15| Judicial Education .0 0
and Training Judge =in-Charge: Judge ~in-Charge: Judge -in-Charge :

(One Man Committee)

Hon'ble Mr. Justice S. C. Das

Hon'ble Mr. Justice S. Talapatra.

Hon'ble Mr. Justice A. Lodh
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Sl Name of the Constituted on Re-constituted on Further re-constituted on Remarks
No. Committee
16 | Committee for 18.06,2016 03,04.2017 07.08.2018
Sensitization of Chairman: : Chajrman:
Family Court Matters | Hon'ble Mr. Justice S. C. Das Hon'ble Mr. Justice S. Talapatra Hon'ble Mr. Justice A. Lodh
Member:
Hon'ble Mr. Justice S. Talapatra ; Secretary:
Secretary; Deputy Registrar (Judicial) Deputy Registrar (Judiclal)
Deputy Registrar (Judicial)
17| Committee for 07.04.2017 07.08,2018
calculation of jr H Chairman;
required Judge Hon'ble Mr. Justice S. Talapatra Hon'ble Mr. Justice S. Talapatra
strength for the Members Members
subordinate courts in 1.LR & Secretary, Law, Govt, of 1.Hon'ble Mr. Justice A. Lodh -~
Tripura strictly in terms | Tripura 2.Registrar General
of the methodelogy 2.Registrar General 3.Registrar (Vigilance)
suggested by the 3.Registrar (Vigilance) 4.Registrar (Judicial)
NCMSC 4 Registrar (Judicial)
18| Juvenile  Justice 24.08,2016 10,04.2017 06,20 07,06,2018
Committee dn:Charge:  |Judge-in-Charge: Judge-in-Charge: -ip- :
of the High Court of | Hon'ble Mr. Justice | Hon'ble Mr. Justice S. Hon'ble Mr. Justice S. Hon'ble Mr. Justice S.
Tripura S. C. Das Talapatra, Talapatra Talapatra
Secrefary: 1.Director, Social 1.Director, Social Welfare | 1.Director, Social Welfare
Member-Secretary, Woelfare & Social & Social Education, & Social Education,
TSLSA, Education, Government | Government of Tripura, Government of Tripura,
Agartala of Tripura, 3. The Member-Secretary, | 3. The Member-
3. The Member- TSLSA, Secretary, TSLSA,
Secretary, TSLSA, Agartala Agartala
Agartala Secretariat; c
; 4. Shri Sanjib 4, Shri Sanjib
4. Shri Pradip Bhattacharya, Bhattacharya,
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Chakraborty, Deputy Registrar Deputy Registrar
Deputy Registrar (Secretary) (Secretary)
5. Sri Saumitra Nandi, 5.1 Saumitra Nandi,
Supdt, Supdt.
6. Sri Debashish 6.Smti. Chaitali Datta,
Chakraberty, Gr-D Supdt.
7.81f Pradip Debbarma,
JrAA
8.5ri Debashish
Chakraborty, Gr-D
19| Committee to 27.07.2016
supervise and monitor H c ; c ;
the progress made by | Hon'ble Mr. Justice S. C. Das Hon'ble Mr. Justice S. Talapatra Hon'ble Mr. Justice A. Lodh
the State Government rs;
in regard to the| 1. Hon'ble Mr. Justice S. Member: Registrar General :
compliance to the | Talapatra 1. Registrar General
direction of the Hon'ble | 2.Registrar General Member Secretary: Registrar 2. Registrar (Judiclal)
Supreme Court of India ; (Judicial)
relating to NDPS 3.Registrar (Judicial)
Act, 1985
20| Rules Committee in 13.05.2013 05.08.2016 03.05.2017 07.08.2018
respect of the High | Chairmani Chairman; Chairman; Chairman;
Court for framing of | Hon'ble Mr. Justice S. C. | Hon'ble Mr. Justice S. C. | Hon'ble Mr. Justice S. | Hon'ble Mr. Jusfice S.
rules including the | Das Das Talapatra Talapatra
Case Flow IS, Members: : Members;
Management Rules 1.Hon'ble Mr. Justice S. 1.Hon'ble Mr. Justice 8. 1 Shri 1.Hon'ble Mr. Justice A.
Talapatra Talapatra $.M.Chakraborty, Sr. Lodh
1 Shri $.M.Chakraborty, 1 Shri §.M.Chakraborty, Advocate 2 Shri 8.M.Chakraborty,
Sr. Advocate Sr. Advocate 2. Shri Debu Ranjan Sr. Advocate
2. Shi 2. Shri Debu Ranjan Chowdhury, Advocate 3. Shri Debu Ranjan
8.G.Chattopadhyay, Chowdhury, Advocate 3.8hri Chowdhury, Advocate

Registrar General

3. Shri

S.G.Chattopadhyay,

4. Shri
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3. Shri A. Debbarma $.G.Chattopadhyay, Registrar General S.G.Chattopadhyay,
Registrar (Judicial) Registrar General 4. Shri A. Debbarma Registrar General
H 4, Shri A. Debbarma Registrar (Judicial) 5. Shri A. Debbarma
Shri 8. Chakraborty, Dy | Registrar (Judicial) i Registrar (Judicial)
Registrar (Admn.) ; Shri 8. Chakraborty, 6.Shri S. Chakraborty,
Shri 8. Chakraborty, Dy | Dy Registrar (Admn.) Joint Registrar
Registrar (Admn.)
21| The Pre-conception and 20122016 07.06,2017 07.08,2018
Pre-natal Diagnostic | Chairman: Chairman: Chairman;
Techniques (Prohibition of | Hon'ble Mr. Justice S. C. Das Hon'ble Mr. Justice S. Talapatra | Hon'ble Mr. Justice A.
Sex-Selection) Act, 1994 | Member: Lodh
Hon'ble Mr. Justice S. Talapatra Secretary;
Registrar (Judicial) Secretary;
c ; Registrar {Judicial)
Registrar (Judicial)
22§ Committee for providing for 08.08.2017
Licence for Advocate's | Chairman;
Clerk, other that Arficled | Registrar (Judicial) B __
Clerk Members;
1.Deputy Registrar (Admn.)
2.Deputy Registrar (Protocol)
23| Editorial Board for 05,09.2017

publication of Annual
Report

Hon'ble Mr. Justice S. Talapatra -
Editor

Members;

1. 8hri 8. G. Chattopadhyay, Registrar
General

2.5hri S. Sharma Roy, Registrar
(Vigilance)

2. Shri Angshuman Debbarma,

Registrar (Judicial)

3. Shri Dhiman Debbarma, Deputy

Defunct

10
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Registrar (Judl.)-cum-CPC

4. Shri Sajal Chakraborty, Dy.
Registrar (Admn.), Convenor

5. Shri Narayan Saha, Programmer

24| Committee for 07.11.2016 20,09.2017 07.08.2018
consideration of matters Chairman: ; Chairman:
relating to granfing of Hon'ble Mr. Justice 8. C. Das Hon'ble Mr. Justice S. Talapatra | Hon'ble Mr. Justice S.
Selection Grade/ Super | Hon'ble Mr. Justice S. Talapatra Secretary: Talapatra
time Scale to the District & | (Subject to confirmation by the Full Registrar (Vigilance) Member:
Sessions Judge and also | Court) Hon'ble Mr. Justice A.
for granting ACP to Secretary: Lodh
Judicial Officers of the Registrar (Vigilance) :
State Registrar (Vigilance)
25| High Court Building 07.08.2018
Committee Name of the Hon'ble Judge:
Hon'ble Mr. Justice A. Lodh - -
Secretary:
Registrar (Admn.)
26 | Committee for
supervising Guest House ‘bl
matters Hon'ble Mr. Justice S. Talapatra - -
Secretary:
Registrar (Admn.)
27 | Committee fo monitor the
work of completion of Chairperson;
projects relating to Hon'ble Portfolio Judge of the
infrastructural development | respective District
for the District Judiciary of Members; - -
Tripura 1. LR & Secretary, Law, Govt. of
Tripura

2. Registrar General, High Court of
Tripura

11
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3. The Chief Engineer , PWD
(Buildings), Gowt. of Tripura

Registrar (Judicial) {Ex-Officio)

2

<

Committee fo examine
promotion, disciplinary
proceedings, financial

6
1. Registrar (Vigilance)
2. Registrar (Judicial)

1. Registrar {Judicial)

benefit/ up-gradation, 2. Deputy Registrar {Judl.}-cum-

career prospect, direct ( Committee will place the Report / CPC

recruitment relating to Recommendation of the Committee to ) ) -

the Staff members of the | the Hon'ble Chief Justice through the | ( Co;nfg:g:;r‘r’:!; l;‘:;:n";? tﬁ:pm

High Court Registrar General) Committee to the Hon'ble Chief
Justice through the Registrar

General)
29| Allotment Committee for 20.11.2017 07.08.2018

allotment of Lawyers Chairman: Chairman: '

Chamber in the High Court | Hon'ble Mr. Justice S. Talapatra Hon'ble Mr. Justice A. Lodh

of Tripura Members: Is:

1.8ri 8, Deb, President, Tripura High Court
Bar Association

2.51i D.C. Nath, Secretary, Tripura High Court
Bar Association

1.5 S. K. Deb, Sr. Advocate
2.Ms. P. Dhar, Advocate

Member Secretary;
Registrar (Admn. P & M)

30

Committee for
Designation of Senior
Advocates

Member Secretary: Registrar (Admn, P & M)
13.04.2018

Chairman:

Hon'ble the Chief Justice
Members:

1.Hon'ble Mr. Justice 8. Talapatra

2. Hon'ble Mr. Justice A. Lodh
3.Advocate General

4.8hri 8.M Chakraborty, Sr. Advocate

12
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SI.| Name of the Committee Constituted on Re-constituted on Further re-constituted on | Remarks
No.|
31| Permanent Secretariat for 13.04.2018
Designation of Senior 1. Registrar (Judl.), (Secretary) . -
Advocates 2, Shri. Arindam Das, Head Clerk
3. Shri. Rudradeep Banerjee, P. A
32| Cell for viewing CCTV In terms of the
footage from il Sub- 1. Registrar (Judicial) e oeine
ordinate Courts of Tripura, | 2 Deputy Registrar (Judicial)cum- Hor'ble
CPC - Supreme Court
3. Sri. Bishnu Chakraborty, - ;'w‘,’,a(c"me:
Programmer 89 of 2015
4. Sri Narayan Saha, Programmer (Pradyuman
Bisht vs.Unlon of
India & Ors.)
33| Reservation status/ policy of 26.04.2018
Scheduled castes and Shri Sanjib Bhattacharya,
Scheduled Tribes to look Deputy Registrar - Liaison Officer - -
after the reservation
status/policy for SC & ST
persons in services of the
High Court of Tripura
34| Codification of cases 11.05.2018
Committee

Hon'ble Mr. :Justice S. Telapatra
Member:
Hor'ble Mr. Justice A.Lodh

Registrar (Judicial) - Member
Secretary

Member:
Deputy Registrar {Judicial)-cum- CPC

13
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S| Name of the Committee Constituted on Re-constituted on Further re-constituted on | Remarks
No.,
35( High Court Lega! 16.05.2018 17.10.2020

Services Committee,
Tripura

Chairman:
Hon’ble Mr. Justice A.Lodh

Members:

1. President, High Court Bar
Association (Ex-Officio)

2 President, Tripura Bar Association
3. Secretary, High Court Legal
Services Committee

4, Advocate General

5. Chairman, Bar Council of Tripura
6. Dr. Smti. Chandrika Basu
Majumder, Prof. & HOD, Depptt. of
Political Science, Tripura University
7 Dr, Paromita Saha, Associate
Proffesor, Deptt. Of Economics, TU
8. Smti Rita Roy, Secretary Tripura
Adibashi Mahila Samity

9.Shri P. Roy Barma, Advocate

10. Dr. Satya Debbarma, Refired
Director, Tripura Health Service

Chairman:
Hon'ble Mr. Justice A.Lodh

Members:

1. President, High Court Bar
Association (Ex-Officio)

2 President, Tripura Bar
Association

3. Secretary, High Court Legal
Services Committee

4. Advocate General

5. Chairman, Bar Council of
Tripura

6. Dr. Smti. Chandrika Basu

Majumder, Prof. & HOD, Depptt.

of Political Science, Tripura
University

7. Sri Chinmoy debnath,
Nominated Member

8. Dr. Pradip Bhowmik,
Nominated Member

9. Smfi Rita Roy, Nominated
Member

10. Smti Milan Prava Majumder,
Nominated Member

Hon'ble Mr. Justice
A.Lodh

Members:

1. President, High Court
Bar Association

2 President, Tripura Bar
Association

3. Secretary, High Court
Legal Services Committee
4, Advocate General, State
of Tripura (Nominated
Member)

5. Chairman, Bar Council
of Tripura (Nominated
Member)

8. Dr. Smti. Chandrika
Basu Majumder, Prof. &
HOD, Depptt. of Political
Science, Tripura University
7. Sri Chinmoy debnath,
Nominated Member

8. Dr. Pradip Bhowmik,
Nominated Member

9. Smti Rita Roy,
Nominated Member

10. Smti Milan Prava
Majumder, Nominated
Member

14
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Sl.! Name of the Committee Constituted on Re-constituted on Further re-constituted on | Remarks
No.|
36| Tripura State Lega! 15.03.2017
Services Authority ] . . -
cytive Chai ;
Hon’ble Mr. Justice S. Talapatra
37| One Judge Committee to 16.05.2018
regulate & monitor the Hon'ble Mr. Justice A. Lodh
progress of the trials of Shri A.Debbarma, Registrar - -
cases under the POCSO {Judicial)- Secretary
Act, 2012
38| Cadre Assessment, re- 10.09.2018
structuring and Chajrman;
rationafization of staffin | Hon’ble Mr. Justice A.Lodh
respect District Judiciary of | Members:
Tripura 1. Shri §.Datta Purkayastha, DJ, West " .
2.Shri A.Paul, Director, TJA
3. Shri 8.Sharma Roy, ADJ, West,
Agartala
4. Shri A. Debbarma, Registrar {Judicial)
39| Purchase Committee for 23.11.2015

procurement of Computer
and its peripherals under
Phase-ll of the e-courts
project

Chairperson;

Hon'ble Mr. Justice S. Talapatra
Members:

1. Registrar (Judicial)

2.Registrar (Admn P & M)
3.Deputy Registrar {Judl.)}-cum-CPC

Chajrman:
Hon'ble Mr. Justice S.
Talapatra
-Chai .
Hon'ble Mr. Justice A. Lodh

1. Registrar General
2.Registrar (Admn.)

3.Deputy Registrar (Judl.)}-cum-
CPC

15
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P?L Name of the Committee Constituted on Re-constituted on Further re-constituted on | Remarks
o,
40 Committee to monitor and 03.01.2019
oversee timely selection | Chairperson:
and appointment of Hon’ble the Chief Justice
Judicial Officers in the
state in terms fo the Member: - -
direction of Hon'ble Hon'ble Mr. Justice A. Lodh
Supreme Court (Malik
Mazhar Sultan & Anr Vs,
UPPSC)
41| Selection and
Appointment Cell for (i) Registrar General {In-Charge of
assisting the Committee the Cell)
constituted to monitor and (if) Registrar (Vigilance)
oversee timely selection (iif) Registrar (Admn. P&M) . -
and appointment of (iv) Superintendent (Estt.)
Judicial Officers in the (v) Shri Chinmoy Debbarma (Head
State Court (Malik Mazhar | Clerk)
Sultan & Anr Vs. UPPSC)
42| Committee to frame a 14.01,2019
Policy to regulate the Hon'ble Mr. Justice S. Talapatra &
transfer and posting of Hon'ble Mr. Justice A. Lodh .
the Officers of Tripura -
Judicial Service
43| Committee for framing a 14,01,2019
policy to regulate the Hon’ble Mr. Justice S. Talapatra &
matters refating to grant of | Hon’ble Mr. Justice A. Lodh -
permission to the Judicial -
Officers for higher
studies

16
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Sl
No.

Name of the Committee

Constituted on

Re-constituted on

Further re-constituted on

Remarks

44,

Quarters Allotment
Committee for aliotment of
Quarters among the
officers and staff members
of the High Court

019
Hon'ble Mr. Justice S. Talapatra
Hon’ble Mr. Justice A. Lodh

45,

Committee for examination
of issues relaling to
identification of posts for
the persons with
disabilities in terms of
provisions of the “Rights of
Persons with Disabilities
Acts, 2016" in Tripura
Judicial Service,
Establishment of the High
Court and District Courts in
Tripura and make suitable
recommendations/ report
in this regard

20.09.2019
Hon'ble Mr. Justice S. Talapatra
Hon’ble Mr. Justice A. Lodh

46.

Selection Committee for
recommendation for
appointment of the
Chairperson and other
members of the Regulatory
Authority under the Real
Estate (Regulation and
Development) Act, 2016.

it C
Hon'ble Mr. Justice. A. Lodh

{Ref F.2{15)-HC/2020)

Others
The Secretary, Urban
Development Department
The Secretary, Law
Department, Government of
Tripura

47.

Artificial Intefligence
Committee

03.08.2020

{]

Hon'ble Mr. Justice S. Talapatra

Deputy Registrar (Judicial)-cum
Central Project Co-ordinator

17
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SI. Name of the Committee Constituted on Re-constituted on Further re-constituted on Remarks
0.
48.( Committee to frame Rules 07.09.2020
for handling of sundry Hon'ble Mr. Justice S. Talapatra
deposits hrough Hon'ble Mr. %lustlce 8.6
ePayments Chattopadhyay
Convener: Deputy Registrar
(Judicial)-cum Central Project Co-
ordinator
49, Setting up of a Judicial
Museum in the High Court | Convenor:
Shri D.M.Jamatia, Registrar General
Member:
Shri V.Pandey, Registrar (Judicial)
Shri §. Chakraborty, Registrar (Admn.
P&M)
50. | High Level Committee 22.12.2020
(HLC) to monitor the pace, | Chairperson:
progress and Hon’ble the Chief Justice;
implementation of the Member:
infrastructure of 1. Hon’ble Mr. Justice S.
Subordinate Judiciary Talapatra

including Gram Nyayalaya
as per guidelines of the
Centrally sponsored
Scheme issued from the
Ministry of Law & Justice
and lo review at every
interval of 6 months the
physical and financial
progress of the

2. Hon'ble Mr. Justice A.Lodh
3. Hon’ble Mr. Justice
S.G.Chattopadhyay

4. The Chief Secretary (Ex. Officio)

5. The Registrar General (Ex. Officio)

6. The Secretary, Finance Department,
Gowt. of Tripura (Ex Officio)

7. The LR & Secretary, Law,
Government of Tripura (Ex Officio)

8. The Registrar (Admn.), High Court

18
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construction of court halls 9 1c;lf Tg’};,)prfaé‘ll\t;_artala l%f)omdo)
idanti P . The Chief Engineer,
.and. rgsndentlal units for (Building), Gowvt. of Tripura (Ex
judicial officers. Officio)
Member Sccretary:
The Registrar (Judicial) (Ex. Officio)
19




ANNEXURE-III

HIGH COURT OF TRIPURA
AGARTALA
‘ IMPORTANT TELEPHONE/MOBILE/EPABX NO.
Web Site: http://thc.nic.in

FAX: Registrar General :0381-241-0432; Registrar (Judl.) :0381-241-5132 ;
Joint Registrar : 0381-241-2210;

EPABX MAIN LINES : 241-5172 / 241-3769 / 241-7582

E-mail: highcourt.agt@gmail.com

3:)‘ Name of Dignitaries/Section EPABX Office Residence Mobile
Hon'ble the Chief Justice and the Hon'ble Judges
9436130099 /
1 |Mr. D.M.Jamatia, Registrar General 213 241-0432 230-7705 %ggggggg‘”
9436124037
> Sh_ri_]. M Murasing, Registrar 214 241-3180
(Vigilance)
7085558838
3 Mr. V.Pandey, Registrar (Judicial) 265 241-5132 241-8141
Sri S. Chakraborty,Registrar . .
q (Admn.P.& M) 215 241-3669 381-7968157 9436458058
5 z')r'opbc)hakrab"ty' Joint Registrar 216 241-2210 | 381-3652142 | 9436461242
Mrs. Mou Banerjee, Deputy Registrar
6 |Qudicdial) 217 9774190955
Mr.S.Saha, Deputy Registrar
7 |(vigilance)-cum-C.P.C. 261 9485099893
Mr. S. Bhattacharjee,Deputy .
8 Registrar (Protocol) 221 237-8936 9436461237
Mr. Ashim Roy,Principal Secretary to
9 Hon'ble the Chief Justice 223 241-6126 9436450839
Sri Santi Brata Saha,Deputy
10 Registrar(Accounts) 219 9436462764
Smt. Sima Datta, Deputy Registrar
11 (Admn.) 218
MrPranabMajumder, Chief
12 o ’ 236 8837044043
Mr.Siddartha Lodh,Secretary to )
13 Hon'ble Mr.justice S. Talapatra 225 241-9135
Mr-Manab-Bhattacharjee;Secretary
14 ito Hon'ble Mr.Justice T. Amarnath 226 241-8879
Goud
Mr.Nihar Kanti Das,Secretary to .
15 Hon'ble Mr.Justice A.Lodh 227 241-8879
MrDipankar Dey, Secretary to
16 |Hon'ble Mr.Justice 228 8258918166
$.G-Chattopadhyay—
Mr. Sujoy Ghosh, Pvt. Secretary-I to )
17 the Ld. Registrar General 229 241-0933
Pvt. Secretaries to Hon'ble the C.J.:
18 Court No-1 224
Pvt. Secretaries to the Hon'ble the
19 C.J.: (Top Floor) 259
20 |Asstt. Registrar (Vigilance & RT1) 222
Mr. R. M. Baishya, Asstt. Registrar
21 (Bench & Store) 251 9862985026
Sri Pradip Saha, Assistant Registrar
23 (Court Officer's Section) 220 9862187252
Shri Naresh Sharma, Asstt. Registrar
24 (Record Room) 255 9402168697
Sri Arup Goon, Asstt. Registrar
25 (Accounts) 240




Smti Sumita Motayed, Asstt.

26 Registrar (Admn) 266 9436503970
27 rrermteatan
2 Sri Sandipan Pal, System Analyst 237 9436538880
29 |[Court No-1 230

30 |Court No-2 231

31 (Court No-3 232

32 {Court No-4 233

33 |High Court Judges' Library 236

34 Computer Section 237 241-5799
35 |Sr. Grade Translator-PB Section 239

36 |Superintendent-Court Officer Section 253

37 |Superintendent-Acct. Section 240

38 |[Superintendent-WP(C) Section 241

39 [Superintendent-Copying Section 242

40 |Superintendent-Crl. Section 243

41 [Superintendent-Estt. Section 244 /268

42 |[Superintendent-Filing Section 249

43 |Superintendent-RFA Section 246

44 |[Superintendent-Protocol Section 258

45 ESWEHMS‘NMEV. 248

46 g:?;:;l:tendent-Stamp Reporting 245

47 |Superintendent-Store Section 250

48 |Superintendent-Writ Appl. Section 251

49 |Superintendent-Cause List Section 238

50 |Personal Assistant : Court No-5 228

51 |Cash Section 252

52 Commissioner of Affidavit 254

53 |Record Room 255

54 |Xerox Room 256

55 |Drivers' Room 260

56 Secretary, High Court Legal Services 272

Committee

[




Annexuse-1¢>

STATEMENT OF EXPENDITURE 2021-22 (Apri'21 to March'2022 )

f the .

gz:‘:n‘:ng( High Court of Tripura, Agartala

Domand No. Head of Account Frovision of BE Fund Refeascd Gom F.D | Fund llzed by Figh Cour
1 2(CHARGED BUDGET) 3 L] 5
« 2014 -00- 102-01-01-0f (SALARY JUDGE) 2,60,00,000 2,13,10,962 2,13,10,962
@ 2014 -00- 102 - 05 - 62 - 01 (SALARY OTHERS) 20,91,00,000 20,07,53,169 19,78,60,590
@ 201400~ 102-05-62- 02 {WAGE) 5,00,000 5,01,765 4,99,395
@ 2014-00 -102 -01 01 -11(T.E.JUDGE) 35,00,000 35,00,000 29,36,047
@ 201400 - 102-05 52 - 50 {OTHER CHARGES) 3,28,24,000 3,28,24,000 1,49,49,504
® 2014 - 00 102 05- 62- 11 { T.EOTHERS) 3,80,000 3,680,000 3,79,753
") 201400 - 102- 05 - 62- 03 {0.T, ALLOWANCE) 35,000 35,000 22,264
@ 2014 00 -102 - 05 - 62- 13 (OFFICE EXPENCES) 1,34,00,000 1,34,00,000 97,38,898
@ 2014 -00- 102 - 05 - 62 - 12 (ELECTRICITY) 25,60,000 25,60,000 19,20,000
@ 201400 102 05 - 62 - 28 {ADVERTISEMENT) 50,000 50,000 47,528
) 2014 - 00 - 102- 05- 62 - 18 (COST OF FUEL) 34,61,000 34,61,000 27,69,208
(VOTED BUDGET)

@ 2014 - 00 - 102- 01-01 - 07 ( MEDICAL JUDGE } +17,00,000 17,00,000 14,72,656
7] {2014 00- 102-05- 62 07 { MEDICAL OTHERS ) 13,02,000 13,02,000 10,891,619
® 2014-00-102.05-62-17(PROCUREMENT OF VEHICLE) 1,37,08,000 1,37,09,000 1,33,18,772
“ 2014 00- 102 05 - 62 -28 {PROFESSIONAL SERVICES) 16,95,000 16,95,000 16,53,006
& 2014 - 00102 - 05 -62 - 20 {OTHERS ADMNS.EXPENCES) 40,00,000 40,00,000 37,371,720
48 2014-00-102-05-62-29 { OUTSOURCING OF SERVICES) 8,00,000 8,00,000 7,30,914
@ 2014 - 00 - 102 - 98 43 <27 (MINOR WORKS) 5,55,000 5,55,000 5,45,610
@ 201400 - 102 - 05 - 62 - 21{ SUPPUES & MATERIALS) 30,70,000 30,70,000 29,42,146
TOTAL 31,76,41,000 30,56,06,896 27,79,26,592

otal Expenditure (Charged) 252434149
rotal Expenditure (Voted) 25492443
Total Budget 277926592
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